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COUNCIL OF STATE.
Thursdaŷ  9th 1934.

The Council met in the Council Chamber at Viceregdl Lodge at Eleven 6f
the Clock, the Honourable the Presideilt in the C3iair.

MEMBERS SWORN:
The Honourable Lieutenant-Colonel Arthur Friedrich Rawson Lumby,

C.I.E., O.B.E. (Army Secretary).
The Honourable Mr. S. D. Gladstone (Bengal Chamber of Commerce).

QUESTIONS AND ANSWER8.
R aising of extra  Battalions pgr the Indian  A rmy in  B engal.

33. The H on ou ra b le  Mr. JAGADISH CH ^D R A BANERJEE:
(a) Did the Bengal Legislative Council adopt unanimously a Resolution for
the raising of battalions in Bengal ? If so, have Government received an 
official report from the Bengal Government on the subject ?

(6) Will Government be pleased to stafte whether they contemplate to
raise such a battalion ? If why not ?

T he H onourable L ieutenant-Colonbl A. F. R. LUMBY: (a) The
atkflwer to  both questions is in the affimaative.

(6) No. It is not proposed to raise any extra battalions of the Indian
Ajftny at present.
D earth of R ecruits for the Territorial Force and  U niversity  Train 

ing Corps in B engal.
34. The H on ou ra b le  Mr. JAGADISH CHANDRA BANERJEE;

(a) Is the want of recruits for the territorial forces in Bengal and for the
tJnrVersity Training Corps due to the fact that recruits to such forces are paid
the p ^  of sepoys and is it a fact that educated upper classes feel ft
beneatli their dignity to be recruited and paid the pay of sepoys or in other
words the pay of the durwans employed by them in the homes of such upper
class educated people ?

(6) Do Government propose to pay the recruits for the University Train
ing Corps the satnie pay as is paid to the recruits of theAuxiKary Force ? If
Adt, why not I

The Honourable L ieutenant-Colonel A. F. R. LUMBY: (a) The
Honourable Member is certainly mistaken in the case of the Uiii v^rsity Train
ing Corps; for its memberiS receive no persond pay or allowances and hofdf
British ran ŝ. One of the main objects of the Indian Territorial Fottte (whici
includes the University Training Ck>rps) is to meet the aspirations of IndSatW

( 31 )
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who wish to familiarise themselves with military training and service, and 
Government are always being pressed to raise new miits of the University 
Training Corps to cater for the large numbers of educated young men who are 
said to be eagerly awaiting an opportunity to do so. It is difficdt to recoacile 
with this eagerness the feelings attributed by the Honourable Member to the 
educated upper classes. There is certainly nothing degrading in a man prepar-« 
ing himself to play even the most humble part in the defence of his country.

(6) No. Members of the Auxiliary Force hav e a liability for military 
service ; those of the University Training Corps have none.

Cost of the Militaky  F orces in  Chittagong.
35. The H onourable Mr. JAGADISH CHANDRA BANERJEE :

(a) Will Government be pleased to state tbe up-to-date total cost of tbe posting 
of military forces and of the construction of the temporary military barracks in 
the district of Chittagong for the purpose of tracking down the terrorists and 
suppressing their movement ?

(6) Will Government be pleased to state whether such costs are borne 
by Central Revenues ? If so, why ?

T he H onourable L ieutenant Colonel A. F. R. LUMBY: (a) The
attention of the Honourable Member is invited to the answer given on the 
28th March, 1934 to question No. 95. I have nothing to add to it at present.

(b) During the first half of the financial year 1932-33, the Government of 
Bengal met a considerable portion of the extra expenditure on the Chittagong 
garrison. Since the 15th December, 1932, however, the garrison has been 
treated as an integral part of the augmented garrison of Bengal, and its cost 
is met almost entirely from Central Revenues, the Government of Bengal 
being responsible only for certain charges of a local nature, e.g., water con
nections, compensation for interference with grazing and other rights, acquisi
tion and occupation of land, etc.

R eorganisation of the Cantonments D epartment.
36. The Honourable Rai Bahadur Lala MATHURA PRAiSAD

MEHROTRA : (a) Have Government under contemplation any scheme for
the reorganisation of the Cantonments Department ?

(6) If so, how long is it expected to take before the department starts 
functioning under the new scheme ?

(c) Is there any age limit prescribed for appointment of Executive Officers, 
Class 2, under the present rules of recruitment to this service ?

(d) Have Government stopped recruitment for the post of Executive 
Officers, 2, pending reorganisation of the department ?

(e) Do Government intend to so frame rules that the offioers who are now 
eligible for appointment are not debarred from entering this service due to 
age limit when recruitment under the new scheme opens ?

T he H o n ou ra b le  L ie u te n a n t-C o lo n e l A. F. R. LUMBY : (a), (6) and 
(«). A ^heme for the reorganisation of the Cantonments Department ia 
mider consideTation, but it is as yet impossible to say when it wil’ be inty^ 
duced.

(c) The age limit is 35 years. ,
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(5) No, Sir. Officers are recruited as and when vacancies occur. One 
officer was appointed Executive Officer, Class II, as recently as May, 1934,, 
and another has recently been placed under training and will be appointed in 
January, 1935.

• Master General of the Ordnance in  I nd ia .

• 37. The Honourable Mr. JAGADISH CHANDRA BANEBJEE:
(a) Is it a fact that the Master General of the Ordnance, Army Head
quarters, hap no mobilization policy of his own, the ordnance policy being 
entirely dependent on the policy of the General Statf ? Does this mean that 
the duties of the Ordnance Department are confined to those of a routine 
character, both in peace and war ?

(6) Is it a fact that in war, as in peace, the Master General of the Ordnance, 
unlike his other colleagues at Array Headquarters, is not represented in 
the field ?

(c) Is it a fact that the function of the Master Genial of the Ordnance 
in war is restricted to the production of munitions at the dictation of the 
General Staff ?

(d) Will Government please state the number of officers who were employed 
on Ordnance work in the office of the late Indian Munitions Board, and of thbser 
that now find occupation in the Master General of the Ordnance Branch, Army 
Headquarters ?

{e) Is it a fact that the President of the late Indian Munitions Board did not 
require, for the efficient performance of his duties, such staff to asdst 
him as a D. M. G. 0., A. D. T. 0., and a host of technical military clerks 
who are now engaged in the Master General of the Ordnance Branch, on work 
of doubtful importance ?

T he H onourable L ieutenant-Colonel A. F. R. LUMBY: (a) For 
military reasons all supplying departments must be bound by the policy of the 
General Staff. Subject to that policy, it is the duty of the Master General 
of the Ordnance in India to estimate expenditure and hold stocks in peace 
to cover the initial supplies to troops, and to ensure a smooth flow of produc
tion, in war.

This work is by no means of a routine character but is of a highly techni- 
cal nature.

(6fThe Master General of the Ordnance is represented in the field, as 
well as in peace, by Ordnance officers on the staffs of the various higher 
formations.

(c) No. The Master General of the Ordnance is also responsible for the 
stocking and administration of Ordnance depots in the field and for the design 
of • munitions to meet the General Staff requirements.

(d) From such records as are readily available, it has been ascertained 
that 41 civil and military officers were employed on Ordnance work in the 
late Indian Munitions Board at Simla though this nimiber may have varied 
slightly at Afferent periods. In addition about 25 military officers under 
Army Headquarters were performing duties connected with Ordnance in

b 2
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Varioug Branches. This gives a total 66 exehisive of the offioen of the 
Boi&rd who wero posted in- the chief commercial ceo^es.

At present 31 officers are employed on this work in the blaster Generat 
of the Ordnance Branch.

(6) No, Sir. On the contrary technical experts, several of them of very 
flfeniot rank, were transferred from the Army to the Indian Munitions Board 
for the fitdministration of Ordnance factories and in advisory capacities.
E xclusion op I ndian Chemists prom Employment in  the Caemtcal D epencu 

R esearch D epartment, R aw alpin di.
38. The H onourable Mr . JAGADISH CHANDRA BANERJEE: 

Will Governmeint please state why Indian chemists are excluded from 
employment in the chemical defence reseatch department at Rawalpindi ?

T he H onourable L ieutenant-Colonel A. F. R . LUMBY: The 
Honourable Member is imder a misapprehension. One Indian Chemical 
Assistant is employed in the ilesearch Establishttieiit.
Fcheme of A pprentice Tr \inino in Ordnance and Clothing F actories.

39. Thb Howoueablb Mr . JAGADISH CHANDRA BANERJEE: 
Wm Oovemmeat pleaoe st«te:

(t) The year when the apprentice training scheme in Ordnance factory 
establishments was brought into force ?

(H) The nuinb^ of assistant foremen and foremen so far produced there

(m) Tlî d number of those who found employment in Ordnance factories?
and

(iv) The number of assistant foremen and foremen who have> since th  ̂
inauguration 6f the apprentice scheme, been recruited from overseas for 
employment in Indian Ordnance factories ?

T he H onourable L ieutenant-Colonicl A. F. R. LUMBY: (i) A
regular scheme of apprentice training in the Ordnance afnd Clothing factories 
was authorised by the Government of India fbr the first time in the year 1924, 
though local minor and im-coordinated schemes were in existence in several 
Odnance factories prior to thait date*

(n) and (in). The number of apprentices passed out from the Ordnance 
factories is 257. Of these the following are employed in the Master General 
of the Ordnance establishments :

Assistant foremen
storeholder . 

Chargemen ..
Supervisors ..
On daily rates of pay .

lotal

6
1

33
45
46

130

(iv) FoTirteen fbŷ tnen and T9 adsifltant foremen have beei recrtaiedl 
ftom th« tJnited Kingdbm since 1̂ 24i.



Mastbr Gjbsnbral of the 0iO)NANGE Branoh, Abmy Headquarters.

. 40. The Honourable Mr. JAGADISH CHANDRA BANERJEE ; 
.j(a) Is it a fact that the number of technical military clerks in the Master 
Gendlral of the Ordnance Branch is almost daily on the increase ? How many 
more of them have been, or are soon to be, drafted into the Master General 
hf the Ordnance Branqh ?

(6) Is it a fact that the personnel who are surplus in the arsenals aire 
pstensibly brought to Army Headquarters for temporary work, but they are 
f)^ver returned to their establishments ?

(c) Will Government please state the longest period for which a technio^4 
military clerk has been retained in the Master General of the Ordnance 
Branch on work of a “ temporary ”  nature ?

The Honoctrable Lieutenant-Colonel A. F. R. LUMBY : (a) No, Sir. 
There are now 17 technical military cl^ks in the Master General of the Ordnance 
Branoh, of whom four only are permanent, the remainder being temporaiy. 
Ofthe 13 temporary clerks six have not been replaced in the arsenals from whi^ 
they were drawn. Six of the temporaiy clerji were appointed during 1934 for 
certain specific duties of a specialised nature which could not be performed by 
the ordi^ry miiusterial establishment. Two of them have been appointed 
for four years, one for two years, two for one year and one for six months only. 
There is no proposal to increase the number of these clerks, which will auto- 

‘ matically decrease as their particular tasks are completed.
(6) No, Sir.
(c) Th  ̂ longest period for which a temporary appointment has been 

fi^nctioned for a technical military clerk is six years.

• Sale of Silver since 1926-27.
41. The Honourable Mr . HOSSAIN IMAM: Will Government be 

pleased to state the following information about silver sales yearly since 
1926-27 :

(a) Weight in tolas; (b) price in sterling; (c) loss in rupees on the
lM>ok value; (i) the head of account debited; \e) debited to the capititl
account or to revenue ?

The Honourable Sir ALAN PARSONS: I would invite the attention 
of the Honourable Member to paragraph 28 of the Controller of the Currency’s 
ffieport for 1933-34 and to the relevant entries in Account No. 7 and Account 
No. 93-A in the Finance and Revenue Accounts.

T he Honourable Mr . HOSSAIN IMAM : Do those papers give all
the information ?

The Honourable Sir ALAN PARSONS: They give all the information 
we have aiviilable. If the Honourable Member does not find what he wants 
tl̂ ere he can speak to me and I will see whether I can supplement the informa- 
tl6n.

QUESTIONS AND ANSWERS. ^



E xtent  to which A dvantage has been taken  of the present rise in
Silver  prices.

42. T he H onourable Mr . HOSSAIN IMAM: Has Government taken 
advantage of the present rise in silver price due to the United States of 
America’s silver policy ? If so, to what extent ? If not, why not ?

T he H onourable Sir  ALAN PARSONS : The price of silver per ouno  ̂
in the London market on the 12th of March was 20|tZ.; on the 12th of April 
20Jrf. ; on the 12th of May 19̂ rf. ; on the 12th of June I9|d. ; on the 12th 
of July 20|rf. ; and on the 28th of July 20Jd. I must leave the Honourable 
Member to draw his own conclusion with regard to the eflfect on silver prices of 
iihe policy adopted by the United States of America.

T he H onourable Mr. HOSSAIN IMAM: The question was, did the 
Government take advantage of it ?

T he H onourable Sir  ALAN PARSONS : If the Honourable Member 
had followed the figures which I have read out he would have seen that the 
price on the 12th July was exactly the same as the price on the 12th March. 
I was myself rather surprised to see the suggestion in the Honourable Member’s 
question that there had l>een a rise in the price of silver owing to the silver 
policy of the United States.

T he H onourable Mr . HOSSAIN IMAM : Am I to understand that the 
Government did not sell any silver in this period ?

T he H onourable Sir  ALAN PARSONS : There have been sales.
P ublic D ebt of In d ia .

43. T he H onourable Mr . HOSSAIN IMAM: Will Government be 
pleased to give the following information about the Public Debt of India :

(o) The increase or decrease in the funded debt, rupees and pounds 
separately between 1921 and 1934 (31st March); (6) the increase in unfunded 
debt between 1921 and 1934 (3lst March); (c) the increase in the interest 
bearing assets, showing separately the rupees and the pound capital at charge 
of each head on the 31st March, 1921 and 1934 (or 1933) ?

T he H onourable Sir  ALAN PARSONS : I would invite the attention 
ofthe Honourable Member to Accounts Nos. 82—86 in the Finance and 
Revenue Accounts, and to the statement given in Appendix II to the Bxplani -̂ 
tory Memorandum on the Budget for 1934-35. ^

The H onourabij] Mr . HOSSAIN IMAM: Will the Government lay it 
on the table ?

T he H onourable Sir  ALAN PARSON'S : I am certainly not prepared 
to lay on the table the Finance and Revenue Accounts which can bo found i 
the Library, ind the Explanatory Memorandum on the Budget was presented 
to this Council in Delhi.
Present FRiOE paid  by  the R ailw ay  P oard for  Steel R ails purchased 

FROM Messrs. the Tata  Iron a^ d  Steel Qo ., Ltd .
44. T he H onoubablb Mr . HOSSAIN IMAM : Will Goyeinment state 

the rate at which the Railway Board is now purchasing steel raik from TatAS
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and the date aince which this rate has been fixed and the date up to which the
present rate will continue ?

The H onourable Sie GUTHRIE RUSSELL: For sections not lesB 
than 50 lbs, or more than 100 lbs. per yard the rates are as follows :

• (a) (i) For all rails less than 40' in length, and
(it) For rails of 40' length up to a tonnage in any year not in excess

of 20 per cent, on thetotal tonnage ordered during the year 
Rs. 110 per ton.

(b) (i) For rails 40'in length in excess ofthe total tonnage ordered during 
any year, and

(ii) For all rails exceeding 40' but not exceeding 45' in length 
Rs. 112-8-0 per ton.

2. For 115 lbs. section rails and chrome steel rails the rates are Rs. 120 
and Rs. 140 per ton respectively.

3. These rates have been in force from 1st April, 1927 and will continue to 
31st March, 1935.

QUESTIONS AND ANSWfiHS. 87

MOTION FOR ADJOURNMENT.
Proposed removal op the Imperial Institute of Aoricultubal R bsbaroh

PROM PusA to Delhi.

The H onourable Mr . HOSSAIN IMAM (Bihar and Orissa: Muham
madan) : Sir, I wish to move an adjournment of the House to consider a matter 
of urgent public importance, namely, the proposed removal of the Imperial 
Institute of Agricultural Research from Puaa to Delhi.

The Honourable the PRESIDENT : The Honourable Member has 
given notice cf a Motion for Adjournment, and as required by the rule, I will 
read that notice to the Council.
‘VTo the Secretary, Ck)uncil of State.

Sir, I wish to move for an adjournment of the House tomorrow the ^  August, 1984, 
to consider a matter of urgent public importance, namely, the proposed removal of tlw 
Agricultural Institute from Pu»a to a site near Delhi

As I am of opinion that the Motion for Adjournment is in order and is not 
in coj f̂iict in any way with the refstrictions imposed by rule 12,1 will inquire of 
the Council i«rhether they are prepared to give leave to the Honourable Member 
to move the Motion for Adjournment.

(No Member rose to object to the Motion.)
I see there is no opposition and therefore I will allow the Motion. The 

Motion will bo discusscd either at four o’clock or, if the Leader of the House 
agrees, immediately after the termination of the business today.

The Honourable K han Bahadur Mian Sir FAZL-I-HUSAIN (Leader 
of the Ho^ise): It depends very largely, Sir, on the progress we make. Tĥ rê  
fore, if you will permit me I will announce it later.



The H onourable Mr . HOSSAIN IMAM (Bihar and Orissa: Muham
madan) : I rise to place before the House the Resolution:

“ That this Council reoommends to the Govempr General in Council to represent to 
His Majesty’s Government the desirability of setting apart a colony lor ttoe emigration of 
Indians.” ^

Befoece I disoues the inerits of this Resolution I eliould like to dispel a 
puflappj^hewaon whkii ia present in the minds of some of my colleagues. It is 
thought that this Resolution, in some way supports the Rq^rt of the Indian 
Coloiiiflation Committee of South Africa. There was nothing of the sort in 
my mind. I brought forward this Resolution independently of that, and for 
difierent reasons altogether, than those which inspir^ that Report. India has 
always been suffering from the want of a place to which its surplus population 
could be sent. It is a chronic want of ours, and as time has gone on, door after 
4oor lias been closed against us, and further developments have taken place which 
have made the position acute. Unless we dp ^mething t.p ex̂ d̂icate this evil 
we will be putting ourselves to great difficulties. The first point which strikes 
one in this connection is the growing population of India which is increasing, 
I may say, at an alarming rate. By 1951 we expect to have 50 per cent, more 
people than we had at the time of the introduction of the Reforms in 1921. The 
Agricultural Commission which nwrent thoroughly into the question of land 
tenures and examined all aspects of agriculture, came to the conclusion that frag
mentation of holding and the creation of uneconomic holdings is going on at an 
alarming pace, and if this process goes on there will soon be very little difference 
betwe^ a vagrant ^nd a landholder. In the second place, the fall in the price 
of primary commodities has also affected the well-being of Indians. When we 
hiad good prices for agricultural goods, a tenant even with a small holding could 
manage to eke out a living, but with the enormous fall in prices even what were 
regarded as economic holdings have become uneconomic. The Government 
liad one way of solving this problem, that is by lowering of the exchange, but 
that they will never do. Today I do not expect justice to Indians by th^t 
method. These things were sufficient causes in themselves.

We see. Sir, that India has always been a good supplier of cheap labour. 
Ever since we have been connected with the> British Government, Indian 
labour has been in demand in di^ercnt parts Of the British Empire. Indiai;is 
pioneered in many places ; they blazed out the trails ; they cleared the lands ; 
Md ever^^hing was set in order the heaven-bcHn fiwropeans eame in
^widthey occupi^ those xsolonies. I see that some of my coUeagUĵ s ane 
smiling, but I am saying a thing which is no exaggeration. May I cemiad 
the House of the fact that when a deputation of Indians went to Kruger 
he stated in so many words that he regarded Europeans as God’s chosen 
people, and the Asiatics being descended from the other half were relegated 
for the purpose of servitude. This was the mentality of the Europeans in the 
qol^mes which form part of the British Empire. One after the other the self- 
governing colonies closed their doors. They were not content even with that. 
They maltreated Indians; they heaped indignities on them and denied them 
wen primary rights; every one of the international laws was trodden under 
foot; and all the time the Imperial Government sat still. It acted »sometimes
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as a post oflSce forwarding the views of Indians to the self-governing colonies 
conjcemed, but it never exerted any pressure on them to do the right thing by 
the Indians. This position of the Imperial Government was clearly brought 
oiit by Lord Morley when he frankly stated that it was easier for the British 
Go\5iemment to force a foreign Government to do justice to Indians than to ask 
the members of the so-called British Commonwealth of Nations to do justice

• to Indian British subjects. And why was it so, Sir ? Because the European 
colonies had self-government. They had complete right of including or ex- 
,eluding any one they pleased. The cup of iniquity was filled to the brim, 
when even the Crown colonies started copying the methods of their setf-gorem- 
ing brethren in the British Empire. The position therefore became very acute 
luad a hue and cry was raised 12 years ago about Kenya. The British Gov
ernment had the convenient excuse of not being able to force a self-governing 
dominion ; but Kenya being a Crown Colony it was under the Colonial Office ; 
but there different tactics were adopted. Lord Carson had made the case of 
Ulster a famous one. In Kenya they followed the same tactics too and an 
;Wttti-Indiaji faction was formed. Lord Delamere tried to intimidate the Colonia/1 
Office into giving way to the European settlers; although Indians formed 
four times the population of Europeans; although Indians had gone to Kenya 
long before Europeans; although we had during the war sent more than 47,000 
troops to the East African theatre of war; although we had casualties of more 
than 5,000 in that theatre during the war, still Indians were not treated as 
equals. The Indian population which is nearly four times that of the European 
population was given half the representation of EJuropeans, and this small 
minority was given double our seats in the Legislature. Every day, Sir, the 
poflition of Indians is becoming loore and more difficult in the colonies. We 
have seen that Indiaiis are requii^ as long as they aj?e ready to serve as menî Js, 
MS underlings, and do not press for their rights. But as soon as they put for
ward any claim to which liey are entitled as human beings, as equals, as mem
bers (rf the British Empire, at once the fiat goes out that this t h ^  must stop. 
We find that all the places are closed for the emigration of Indians. This, Sir, 
is the history of the last few years. The immediate cause which has prompted 
me to bring forward this Resolution is the action of the British Government. 
Now we find that even small places which were open to Indians are being 
dowly but surely closed. I refer. Sir, to two. First is Aden, which has played 
ML important p ^  and given em,plo}rment to a great deal of Indians, butth^ 
Bntiah Govenunent want to take it away from us; the Colonial Office is 
§rattif^ it. We have experience. Sir, of other ports in the Red Sea, in which 
Indians were flourishing, but as soon as they were transferred to the tender* 
mercies of the ColcNciial Office, the ports became almost deserts. Aden, too, as 
■ioon as it is transferred to the Colonial Office, in spite of the assurance which 
has been given, will become a hot bed for Indians.

Then, Sir, there is the question of the separation of Burma. Burma 
was a place where many Indians were finding scope for their energies, 
where they could settle and devote themselves to agriculture. It is 
shameful the way in which this question of the separation of Burma 
has been pressed without any regard to the principles of self-determination, 
without an  ̂ regard to the protests of Indians, without any regard to the re- 
monstrations from Burmans themselves. All the places to which Indians could
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[Mr. HosBain Imam.]
emigrate are now closed. It is therefore necessary that we should have some 
place where our people might go and settle. I know, Sir, that in opposition to 
this demand every sort of plausible excuse will be put forward. But I wish 
to say that I am not voicing any new demand. Even Englishmen themselves 
have accepted the justice of the demand of India for a colony. Sir Theodore 
-Morrison, after the war, strongly advocated that German possessions in Afric4 
should be handed over to the Government of India. But, Sir, our Government 
did not exert or interest itself, so the other members of the British Commonwealth 
-grabbed it. I can say that so far as the war was concerned no part of the British 
Empire put forward an effort equal to even half of the Indian Empire either 
in money or in men. But look at the result of the war. What did 
we gain when compared with the gains of the other members of the 
British Commonwealth of Nations ? We are told that we are members of 
the British Commonwealth of Nations. When it comes to spending we are 
members, but when it comes to giving we are turned out as people outside the 
pale who have no place in the scheme of things. There was no return made for 
our war services, nor did we ask for any quia pro quo for all that we had done. 
But now, Sir, that we find that our necessities are growing, that our require
ments are pressing, is it imjust to ask the head of the Commonwealth to do the 
right thing by us ? Even if they do give us a colony, they will be doing us 
tardy justice, and not doing us a favour. I wish to stress the point that I always 
olaim what I regard as my right and nothing but that.

One thing more. Sir, before I conclude. I should like to say that India 
expects, if not in the near future, at least not in the very distant future, some 
sort of self-government and it will be essential that the part to which our 
nationals go, should in some way be comiected with us, so that we may be able 
to take care of our men who are in our outlying parts. I wish also to say, Sir, 
that this colonisation movement has absolutely nothing to do with theHesolu- 
tion of my Honourable friend Mr. Sapru.

Sir, I move,
Ths H onoitrab ’le  S a i y i d  RAZA ALI (United Provinces: Nominated 

Non~Ofiicial) : Sir, in moving the Resolution, the Honourable Mr. Hossain 
Imam dealt with the hardships to which Indian emigrants to other countrie 
were subjected from time to time. This, Sir, is a theme on which this House will 
certainly sympathise with Mr. Hossain Imam in all that he has said. I^happen 
to know sqpiething. Sir, about the condition of Indians in some of the countries 
and I cannot say that their lot is a happy one. The difficulties, of course, are 
very great. Mr. Hossain Imam, I am sure, realises that the kind of stuff that 
India sent out to various countries is not one of which we, as a nation, could be 
very proud. The history of the subject, as I am |jire is known to Honourable 
Members, is this. When slavery was abolished, a number of countries stood 
very badly in need of labour. They wanted labour and they wanted cheap 
labour. Indian labour being efiicient and being cheap, every country turned 
its eyes to India. The result was that a number of labourers were sent from 
India under a system of indenture. Now, I need hardly say as tp what was 
the class ofpopulation that was persuaded to emigrate from India. The people
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that went out to various dominions and Crown colonies did not represent us, 
they were not the best type of Indian civilisation or Indian culture--—
* The H onourable Mr. HOSSAIN IMAM : Did not lawyers and traders 

foljpw in their wake, Sir ?
The Honourable Saiyid  RAZA ALI : . No. But I do not want to

• enter into a discussion. All I wish to say is that there are only two countries 
where some of the repres^tatives of the best type of Indians went. One was 
Kenya, with which India has had relations for many, many centuries, 
other was South Afri(5a where a number of Indian traders went after Indian 
labourers had emigrated to that country. So far as I know, these are the 
only two cases where a small portion of our good class emigrated after labour 
had gone to these countries.

Now, let me pursue the point which I was discussing. The difficulty, 
Sir, was that we sent a very low type of men to those countries to woA as 
labourers. Well, perhaps it will be open to the Honourable Mr. Hossain Imam 
to say that these self-governing colonies and Crown colonies wanted labourers 
and workers in the field and they got what they wanted. That no doubt 
is true so far as it goes. But I am afraid you cannot help realising that when 
you send out these very poor t3rpes of Indian civilisation, these men do not 
add to the good name and reputation of India and do not produce an impres
sion that India is one of the civilised countries of the world. As a matter of 
fact, I remember talking to a very distinguished public man in South Africa 
—we were talking about the Indian question and in this connection we happen
ed to discuss the position of Indians in England and the absence of discrimi- % 
nation against Indians in England. The gentleman, who has got charming 
manners and who is very popular with Indians in South Africa, turned round 
to me smilingly and said :

Now, Mr. Raza Ali, you sent a good type of IndianB to England and you have the 
leputation which you have. Unfortunately, you did nof send the same typ*j of Indians 
to South Africa and henoe most of yoiu: troubles

The Honourable Mr . BIJAY KUMAR BASU (Bengal: Nominated 
Non-Official): Is that including or excluding Mahatma Gandhi ?

The Honourable Saiyid  RAZA A L I: I have never put the question 
to him. So, while by no means justifying the attitude towards Indians of 
the self-governing and Crown colonies, I may say that that is a factor which 
may jt̂ ery well be present to our minds when wo judge of the conduct of these 
colonies.

Now, having said so much. Sir, I come to the crux of the matter, namely, 
my friend urges that India should have a colony for herself. Now, the posi
tion is one which I am sure will excite enthusiasm and possibly feelings of 
pride in the heart of every Indian patriot. But where is the colony to come 
from ?

The Honourable Mr. HOSSAIN IMAM: The British Government.
The Honoutrable Satyid RAZA ALI: Sir, the only sources of acquisi

tion, so f(jr as I can seê  arc three. The first is conquest. It is open to India 
to conquer some country—any country, no matter what it is—and coioniie  ̂
it. That IS perfectly legitimate. There (»n be no objection. But I failed
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[S îiyid Raza Ali.]
to hear my Honourable friend suggest such a course. As a matter of fact, 
€ituated as we are, it hardly lies in our mouths to talk of conquest. Time 
was when India conquered but that time does not exist. Well, any way, 
^ y  idea of conquest these days is very dangerous. Not more than ^  y«ars 
^go, a very big nation, a highly organised nation, thought of conquest and 
we know the fate of that nation today. I hope that teach a lesson to ' 
pay Honourable friend and those who follow thw school of thought.

The second source is grant—and I think this is pertinent to the. question 
we are discussing now. Ji a country or territory is granted by Hi  ̂Majesty’s 
Government to India, and if favourable conditions exist, then certainly it 
would be open to India to colonise it. My Honouxable friend failed to sugg^t 
what form the grant fthonld take by His Majesty’s Government and which 
^ufttry should be,granted.

The H onou rab le  Mr. H0S8A1N IMAM : That js f<»r the Govermnent 
of India to settle.

The Honourable Saiyid RAZA A LI: Yes, that is a very pertinent 
answer. If that is so, I believe the best course, instead of havmg tiiis Resolu
tion and asking so many of us to take part in the discussion, would have 
been to send a registered letter to the Ilonourable the Leader of ihe House 
or His Excellency Lord Willingdon saying :

“  Find a oountiy whioh we can colonise. We want to gettle in that country. We 
wftnt to take ovur countrymen there
J believe that course would certainly have been simpler. Npw, it m^y 
%e quite possible for His Majesty’s Government to grant a territory to India. 
All the same, if the grant did take place, I would daraw the attention of my 
Honourable friend to the huge expenditure that India would have to incur 
in this connection. I suppo. e the subject of the grant v ill not be a very popu
lated country. If it were a very populated country, that will not serve tjie 
requirements of a colony. These are some of the things that would have 
to be done. Railways will have to be built, roads would have to be opened 
up, harbours would have to be constructed, forests would have to be cut 
down, health measures would have to be introduced, a number of doctors 
would have to be taken to the country, if there are mosquitoes, they would 
have to be got rid of— t̂here are so many things that will have to he done, 
assuming that His Majesty’s Government gave you a country. All that, 
means money. I do not know where the money is to come from.

T he Honourable Mtt. HOSSAIN IMAM: The money that is going 
to be spent on the transfer of Pusa.

The Honourable the PRESIDENT: Order, order. You will have 
your opportunity of replying.

The H onourable Saiyid RA2LAl A LI: I expect. Sir, that my Honourable 
friend expects the Governor General in Coundl to meet the expenditure. The 
’financial condition of the Grovemment of India is too well known to the 
Honourable Member for me to say much about it. The net result is that 
assuming that a country was plac^ at the dii^Kwl of India by .His Msj^ty’s
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Govjernment, it would be next to impossible in the present circnmstances for 
India to find the'money to develop that country and to make it suitable for 
colonisation.

TDhe third source of acquisition is purchase. That also' can be donê . 
But the arguments that I have akeady put forward apply tenifold to the câ je 

*of purchase. A purchase would be much more difficult and would certainly 
involve a much larger expenditure than would be required in the case of grant. 
Having regard to all these considerations, I am afraid, though I desire that it 
were possible for India to have a colony of her own, the circumstances ar?. 
against us.

Now, my Honourable friend has taken care to point out that he has not 
been influenced in any way by the Report of the Committee that was appointed 
by the Government of the Union of South Africa to go into the Indian question 
in South Africa. I think he has done a very right thing in not following that 
Committee’s Report. I do not propose to follow that either. But one tiling 
I must say that if the question of the surplus population of India is dealt with 
in a manner somewhat different from that suggested by my Honourable friend, 
it would certainly be necessary for us to approach the Government of India 
to help us in this question. It so happens that I have been to every province 
in this countiy and I happen to know something about the conditions obtaining 
in the various provinces of India. So far as I know, time was when three pro
vinces were in 9̂ position to accommodate the surplus population from the 
remaining provinces of India, Those provinces were, in the first place, Burma. 
That of course goes by the board. It is no longer open to us—I am afraid 
that certainly it would no longer be open to us a couple of years hence to per
suade the Government of Burma to accept any surplus population from India. 
But there are huge territories in.Burma—in fact, the central portion of Burma 
has a climate which is very much akin to the climate obtaining in India, and if 
the surplus population were to be settled there, that would be a very proper 
method of dealing with the question. But, as I have said, we need hardly 
discuss that question. Leaving Buri^a out, there are two more proviiicjs 
which C/Ould ccrtainly accommodate a number of the surplus Indian population.

T he JIonoxxbable the  PRESIDENT : The Honourable Member’s time 
is up. Will he please bring his remarks to a close ?

T he H on ourable  Saiyid, RAZA ALI : I will be finishing within a very 
few nSnutes, Sir. Assam is one.

The HoNOURAmE Sr iju t  HERAMBA PROSAD BARUA (Assam: 
Non-Muhammadan). Question ?

T he H onou rable  Sa iy id  RAZA A L I: I am quite prepared to be ques
tioned by my Honourable friend, but Assam certainly has got very large 
tracts of land. Assam is really receiving a number of people from some of the 
districts of Bengal, particularly Mymensingh. A lot of people are going and 
settUng in Assam. My Honourable friend can persuade the Honourable 
Mr. Barua and other friends from Assam to take the surplus Indian population.
I believe tlfat would relieve the situation. The second province i» the province 
o f Sind. Sind, Sir, I believe, is a name that always gives rise to excitement 
the^ days. But, if my Honourable friend eould persuade the Honourabk
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tSaijrid Raza Ali.]
Sir Ghulam Husain Hidayatallah to allow the other provinces of Jjidia to avail 
themselves of the proposed benefits of the Sukkiir Barrage, that would certainly 
give shelter to a portion of our suiplus population. So, having regard to the 
terms in which the Resolution has been moved and having regard to the great 
limitations which the Honourable Member realises his Resolution is subject, 
I am afraid that unless my Honourable friend is prepared to give further infor
mation and to designate the country and the means by which that country 
is to be colonised, I for one must oppose this Resolution.

The Honourable Rai Bahadur Lala RAM SARAN DAS (Punjab : 
Non-Muhammadan): Sir, I had no mind to speak on this Resolution because 
I thought that the object underlying the Res^ution was so important and so 
innocuous that it will receive universal support in this House. But I am rather 
surprised to find that my Honourable friend Saiyid Raza Ali has thought fit to 
oppose this Resolution. I have followed his speech very closely and I think 
that all his arguments are baseless. In the first instance, he says that the 
emigrants to the various other countries are not rich people like him or men of 
high status. The people who are poor, people who cannot support themselves 
in their own country, they are the people who generally migrate to other 
countries. The argimient of my Honourable friend that men of his type have 
not gone to other countries therefore falls to the ground. Every other civilized 
country, like the British Isles, is always seeking some sort of colony in order to 
find employment for their brethren who are poor and who cannot ^ d  employ
ment in their own country. France and Germany are thinking of taking back 
their colonial possessions which had been lost, so that their surplus population 
may have room to live and support themselves. I am sorry that a man of the 
ability of my friend the Honourable Saiyid Raza Ali should oppose a Resolu
tion which is in the interests of India, in the interests of its poor. He talked of 
Assam and Sind. Punjabis are people who liave migrated to many countries 
and I can speak from experience of my own provincial people that those who 
have migrated were making very good money abroad. Where colonisation is 
concerned, the climate and other conditions of the country are to be taken into 
consideration. I know that labour goes from Bihar and other provinces to 
Assam for the tea industry. That labour, as far as I understand, comes back 
when the monsoon starts there, and those who remain there fall sick and break 
down in health. The demand of my Honourable friend Mr. Hossain Imam is 
very modest, and I think it is the duty of the Government of India to find some 
colony where Indians will be welcomed. It is with great regret that we find 
that the Colonial Govemmsents are bitterly prejudiced against the immigration 
of Indians. The Zanzibar question which has lately turned up is a good example 
of that. Notwithstanding the efforts of the Honourable Leader of the House 
and other high Government officials, India has not been successful to a very 
great extent as far as Indians in South Afiica are concerned, and I think the 
time has now come when it is the sacred duty of the Government of India to 
help poor Indians.

The Honourable Saiyid Raza Ali has also raised the financial question, 
that the cost of colonisation will fall on India and the present financial condition 
of India wijl not justify it. He must first consider the cost of the starving 
Indiwis wh<> have no employment------

44 COUNCIL OF aTATB, [9th  A tto. 1934,



.T he H onourable K han B ahadur  Mian  Sir  FAZL-I-HUSAIN: Can 
you quote it per head ?

T he H onourable R ai S ahadur L ala RAM SARAN DAS : As far as 
the Congress figures go, there are said to be one-third of the population in 
India who get only one meal a day. In case I am wrong the Honourable 
TLeader will correct me ?

T he H onourable K han Bahadur Mian Sir FAZL-I-HUSAIN ; I 
thought you were giving the cost of starving Indians per head ! (Laughter.)

T he H onourable R ai B ahadur Lala RAM SARAN DAS : The average 
income of an Indian is very small per head as compared with Euro
peans. The Leader of the House cannot deny that even in the coimtries 
where the cost of living and financial means are much greater per head than 
ours they find it nexjessary to send their surplus populations to colpnize other 
lands. Why should not India do the same ? The financial question is a 
question of such importance that the Government should first take up this 
point rather than other matters. During the 10 or 15 years since the Great 
War the ejq)enditure of the administration of India has gone up many times. 
It has quadrupled itself, and I therefore think the Government of India will not 
grudge expenditure on this project.

Sir, I strongly support the Resolution.
The HoNouitABLE Khan Bahadur Mian Sir FAZL-I-HUSAIN 

(Education, Health and Lands Member): I thought, Sir, that a Resolution
of the sort which has been moved this morning was not likely to receive any 
warm reception in the House. I felt when I read the Resolution that probably 
it was being moved without realising in full what it meant and what implica
tions it had. I will beg the Honourable Members to notice the following parts 
of the Resolution. It wants to set apart a colony for Indians. To set apart. 
That is to say the Honourable mover, after having dilated upon the numerous 
disabilities of Indians in dominions and in colonies, has adopted the defeatist 
policy and recognised that Indians cannot be allowed to live either in the 
dominions or in the colonies which are inhabited by others. He must have an 
exclusively Indian colony. He must create a harijan quarter amongst the 
colonies of the British lUmpire. Sir, this idea cuts at the very root of the 
policy of the Government of India. We are not prepared to admit that position. 
We have fought against it during many decades in the past and we are still 
occupied with it. (An Honourable Member: With what result ’̂ ?) My

JEIonourable firiend asks, With what result ? Let me say with very in
different success. Does that justify our abandoning the position of equality in 
the civilised world ? This is what he would like us to do. That lb what I abso
lutely refuse to do. So there we have a clear-cut issue between ti^t side of 
the House and this side. India is not prepared to be segregated, and it is 
much to be regretted that a Member of this House should put forward the 
position that India should reconcile itself to that position. It is not this 
Government’s policy.

The s6K̂ ond thing in the Resolution is that he wants the Government to 
find a colony, to buy it or to b ^  for it. Whether he has seen any advertise
ment of a colony going for sale I do not know. {An Honourable Member:
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There are! ’’ ) There are. No doubt you receive an intimation from tie  

brokers for them!
TjiK H on o u r a ble  R a i B a h a d u r  L a l a  RAM SARAN DAS: Java and 

Sumatra were sold by the British to the Dutch.
T h e  H on ou rable  K han  B a h a d u r  M ia n  Sir  FAZL-I-HUSAIN : Was 

it  verj^ recently ?

T h e  H on ou rable  R a i B a h a d u r  L a l a  RAM SARAN DAS: Some 
years back.

T he H o n o u r a ble  K h a n  B a h a d u r  M ia n  Sir  FAZL-I-HUSAIN : Thif̂  
idea of a colony must be remembered in view of what he has said.

12 N o o n . wants us to ask His Majesty's Government to-
give us a colony which is not inhabited by others and which would be exclusively 
inhabited by Indians. Therefore presumably he wants a colony which is not 
already colonised either in full or in part, which means that he wants a brand 
new colony yet unexplored which he expects the Gk>vernment of India to go 
and occupy and to make civilised.

T he H on ou rable  R a i  B a h a d u r  L ala  RAM SARAN DAS: W h at 
about Brazil ?

The H onourablk  K han  B a h ad u r  M la.n S ir  FAZH-HUSAIN : There 
are many places in the world yet, I hope, which it would be possible in coux>afr 
of time to coloniBe for those who have got tlie requisite amount of adventuflom 
spirit and virility to go to and plenty of money to colonist. Rut mere desire 
to go because you find it easier to beg for colcwies than to control your popula
tion is not decidedly the soundest pdicy. I do not know to what extent His 
Majesty’s Government will be prepared to find colonies for the surplus popula- 
tioin of India. If the Indian population continues to increase one per cenfc. 
every year, assuming that India has reached the saturation point akeady—and 
that is what the Honourable mover of the Resolution appeared to indicate— 
it means one per cent, of 35 crores every year to be sent out for colonisation. 
If there is anything in the figures quoted in the South African Report, where 
the individual’s cost of living and other things in the first few years is put 
down at Rs. 1,000 per head, it will work out to a large figure. One per cent, 
of 35 crores to  ijolonise every year at a cost of Rs. 1,000 per head, besides the 
cost of buying and administering and so on. I am afraid the total revenues 
of Indifit will be absorbed in the colonisation scheme—I thought it worked  ̂
out at Rs. 100 crores a year or something like that, but it comes to much na^ 
than that.

T he H on ourable  Mr. HOSSAIN IMAM : According to yooir f(mnuk.
T he H onourablb  K h an  B a h a d u r  M ian  S ir  FAZL-I-HUSAIN : Not 

according to my formula, but according to the calculations of the Department. 
Perhaps you have worked out a smaller figure These brilliant ideas do not 
alwaj’B turn out to be very practicable.

T he H on ourable  R a i B ah ad u r  L ala  RAM SARAN DAS : ^ h e  m over 
o f  the R esolution  was talking o f  the surplus population  and not o f  the whole 
population.
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The Honourable Khan Bahadur Mian Sm FA23^I-HUSAIN: We 
are talking of the surplus population. Assuming that 35 crores is the population 
thAt India can support at present and the increase is one per cent.— âs you know 
with better standards of comfort it is possible that it may work out to two per 
cent*unless you are careful— b̂ut still assuming that it remains at a low figure of 
^nc per cent, with high infant mortahty and so on—that would be one per cent, 
of 35 crores, or 35 lakhs a year. We will soon be able to inhabit all the colonies. 
It seems to me that however desirable it may be to find a colony or to find 
colonies where Indians could on terms of equality go, what we have to see is 
can we afford it or may I take it that the mover of the Resolution shares the 
views of his leader that there is to be no question of India being able to afford 
it and that His Majesty’s Government is to find means to arrange that 35 
lakhs of Indians a year colonise some colony or colonies every year. He 
thought of achieving this by making an appeal to His Majesty’s Government 
that the poor should be helped. He also said that the standard of comfort 
is very low as compared with the standard of comfort in other countries and in 
particular in Great Britain. He is perfectly right, Sir, but knowing him 
as I do, knowing his views on econonab problems within India, knowing how 
he hates communism, knowing that he is not even up to the standard of normal 
socialism that prevails in many countries—he does not like that idea—how is 
it that he urges upon me an international communism, an international social
ism ? What he wants me to achieve is that I should impress upon His 
Majesty’s Government that the standard of comfort in the British Conunon- 
wealth of Nations should be uniform and as long as the weakest unit in the 
Commonwealth is not raised to the same level as the others a case for gift or 
grant or charity is made good.

T he H onourable R ai B ahadur L ala RAM 8ARAN DAS : We request 
you to do it.

• T he H onourable K han B ahadur  M ian  Sir  FAZL-I-HUSAIN : You 
would like to pay from your own pocket— t̂hat India should pay for the coloni
sation herself ? Very well, we will leave poverty, charity, alone. Now the 
case I have to meet is that India should finance her colonisation scheme to the 
extent of 35 lakhs of Indians a year herself. Now let us see what the cost would 
be in case territory was available within British India or within India, because 
some States are not as thickly populated as others. An appeal was made by 
my Honourable friend Saiyid Raza Ali to the Honourable Sir Ghulam Husain 
Hidayatallah saying why not let us come to Sind. I think Sind has not 
closed its doors against anybody who would like to come and take land under 
the terms advertised by the Bombay Government in Sind. I believe land 
can be had there for about Rs. 300 an acre, and if you must have the smallest 
possible holding of, say, 10 acres a man, you pay 300 times 10 or Rs. 3,000 for 
land, and another Rs. 1,000 for bullocks and other things.

T he H onourable R ai B ahadur Lala RAM SARAN DAS: At the 
present time that is not a paying proposition.

T he H onourable K han B ahadur Mian Sir  FAZL-I-HUSAIN : There
fore you will not colonise within India. Is it outside India a paying proposi
tion ?
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TniB H o n o u r a m b̂  R a i BAffAt)itjR L ala  RAM 8ARAN DAS: Bteoause we 
cannot pay the present high prisj?e'Crf land in India.

T he  H o n o u b a ble  Krajh B a h a d u r  Miak Sib  FA^-I-HUSAIN : There
fore you must have land free. ' '

T he  H on o u r a ble  R ai B a h a d u r  L a la  RAM SARAN DAS : Land wba 
Bo ld  at a m uch cheaper rate in K enya.

T he H on o u r a ble  K han  B a h a d u r  Ml in  Sir  FAZL-I-HUSAIN : When ?
T he H o n o u r a ble  R a i B a h a d u r  L a la  RAM SARAN DAS : Some time 

back.
T h e  H on o u r a ble  K h an  B a h a d u r  M ia n  Sir  F A Z L -I-H U S A IN  : Tim ^ 

passes away and never comes back and you have to deal with the present 
and not with the past. So, Sir, it seems to me from this little exchange of ideas 
which I have had the privilege of having on the floor of this House with my 
friends opposite that they do not want this colonisation scheme on the basis 
of charity from His Majesty’s Groverniiient. They do not want me to try to 
get a free grant at all.

T he  H o n o u rable  R a i B a h a d u r  L a l a  RAM SARAN DAS : It is not as 
a matter of charity that we want it, but it is the duty of the Government.

T he H o n o u rable  K han  B a h a d u r  M ian  Sir  FAZL I-HUSAIN : It ig 
the duty of a rich man like my Honourable friend to give, but it is charity 
to the poor man who gets i t ! (Laughter.) Therefore duty and charity are 
relative terms—whether it is a beggar begging or a rich man .who is giving. 
However, I trust that by now the Honourable mover and his supporters realise 
that what they ask, and that it is impossible of realisation. I have touched 
upon the question of finances but to me the most abhorrent portion of the Reso
lution is that which by implication recognises the principle of segregation, a 
policy which is repugnant in every way. I find, Sir, if I may venture to say so, 
the proposal is immature, absolutely immature. It is incomplete, it is imprac
ticable, it is inopportune and, if I may say so, finally it is distinctly 
injurious.

T he H on ou rable  R a i B a h ad u r  L a la  MATHURA PRASAD 
MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I was 
surprised to hear the reply of the Leader of the House on a Resolution like 
this. The Resolution as it is worded is very simple and I regret to say that he 
has been talking about some other things unconnected with the Resolution. 
In the Resolution as worded my Honourable friend requests Government to 
represent to His Majesty’s Government the desirabiUty of setting apart a 
colony for the emigration of Indians. Sir, it is a very legitimate demand of ours. 
The British Government has utilised so much of the resources of India for 
meeting imperial objecte and if it is asked to open the doors of their own colonies 
for Indians for their surplus population, I think it is not a proposition which 
should be treated in the Ught hearted fashion in which the Leader of the House 
has done this morning. aD know that our resolutions are ofertainly in 
the form of begging from H is Majesty’s Government. But we have 
other form to represent but to beg His Majesty’s Government. My friend the
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HonouTAble Saiy44 Rwa Ali thought thâ ; it was wasting the tiine of the .Mem
bers to bring such Resolutiqns tp this House and it wpul  ̂have been better jf 
the request had been sent by a registered letter. I do not know whether thj0 
Council is established to register thec^rees of Government or to reprin t any 
public point of view as well ? Sir, if the object of this Council is also to brii^ th  ̂
public view points before the Goyernment, I thinjc it was certainly legitimate 

*for my colleague to bring such a Resolution and waste a little of the precioi^ 
time of ray Honourable friend Saiyid Raza Ali.

Sir, judging by the support that this Resolution is getting we know wh^ 
its fate is going to be and if my fri^d had sent the request by registered poit it 
would certainly have been thrown into the wastepaper basket without any 
reply.

The Honourable K han Bahadur Mian Sir FAZL-I-HUSAIN : No,
no.

The Honotjrable Rai Bahadur L a la  MATHURA PRASAD 
MEHROTRA : Sir, with your permission, I would quote two sentences from the 
Report of the Indian Colonies Enquiry Committee. The members of that 
Committee have thoroughly supported the viewpoint that has been placed 
before the House by my Honourable friend Mr. Hossain Imam.

The H onourable Saiyid RAZA A LI: On a point of order, Sir. There 
are two Resolutions on the agenda paper. One is Resolution No. I which is the 
subject-matter of discussion. The other is Resolution No. 4 which treats of a 
different matter and the Honourable mover and those who spoke after him 
refrained from referring to the Report of the Committee which is in the hands of 
my Honourable friend. I fear, Sir, if the Report is quoted, Mr. Sapru’s Rescdu- 
tion No. 4 might be barred. Therefore I suggest that he should not makte 
any reference to the Committee’s Report.

The Honourable the PRESIDENT : The Honourable Member should 
n^ anticipate the decision of the President with regard to that Resolution. 
'W ên that Resolution is reached I shall give my decision whether it is admis
sible cr not.

The Honourable R a  ̂ Bahadur Lala MATHURA PRASAD 
MEHROTRA : I submit that in one paragraph they have definitely said what 
my friend has moved. About the rest of the Report I shall talk on the Resolution 
oi my Honourable friend Mr. Sapru. They say :

“ From an eoonomio point of view India, with an ever-growing population, which fn 
1931 niftnbered over 952,000,000, has • right to seek outlets for the surplus populatioik of 
her co^ested areas and to obtain a oolony aa other nations have done. Hitherto the sons 
of India have gone abroad to develop the oolonies of others as indentured labourers, and 
have for the most part remained outside the circle of citizenship in their new homes, be
cause of the stigma of their indentures ; and the continued political inferiority of these 
emigrants in the countries to which they have gone, reacts upon the status of India in the 
©yes of the world.

“  On national as well as economic grounds, therefore, it is natural that India should 
««pire to found beyond her own shores a colony, where the energies of her more adventurous 
citizens could ^  expended in building up a free and independent Indian community. The 
call to patriotism referred to in the undertaking of the South African Indian Congress 
may be inteyreted in this sense

Thb Honourable Saiyid RAZA A LI: Does the Hooottrabfe Member 
realise what the object o f those who say tkk, is ?
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The Honourable Rai Bahadub Lala MATHURA PRASAD 
MEHROTRA: I do realise it and I will give expression to it when that Reso- 
Intion is moved. It is not the proper place here to express the object underlying 
the Report. But I submit, Sir, that the members of this Enquiry Comn?ittee 
are also of the opinion that India i^ould have a colony in which the status of 
the emigrant should be equal to that of the citizens of the colonies and the object 
of my friend also in bringing this Resolution, in other words, is that the British 
Government may open the doors of the colonies for Indians with the same 
rights and privileges that they enjoy there. That is the main object and, with 
this object, Sir, I think the Resolution ought to be supported by the Govem- 

. ment and the recommendation should be sent to His Majesty’s Government.

The Honourable Mr. HOSSAIN IMAM: Sir, I have been familiar 
with the tactics of the legal profession and I fully realise that when one has to 
support a weak case one usually has recourse to special pleading, to distortion 
of facts, to goî ’g astray on side lines, and thereby camouflaging the main issue. 
Both the Honourable the Leader of the House and the Honourable Saiyid Raza 
Ali have really left the main issue of the point which ought to have been dis
cussed altogether aside. The Honourable Saiyid Raza ^ i  spoke of sending a 
letter to the Leader of the House or to the Governor General. I think it is a 
very good suggestion, Sir, and if the Government accepts it, they wiU be making 
a great deal of saving by abolishing all non-official days as well as official days. 
They can send us letters with regard to everji;hing, and we can send in our ’ 
votes whether we want to have a particular Bill or Resolution adopted or 
turned down. All work can be done through the post, and the post office will 
be getting money and the Government will be losing not a single pie. If the 
Honourable Member has become such a big economist, he can take this sugges
tion to its logical conclusion.

Then, Sir, he asks, “ Where is the money to come from ? There is one 
source which I will refer him to. It is the money that is going to be spent on 
the transfer of Pusa. That is one source which you can save and spend on the 
colony.

T he H onourable Sa iy id  RAZA A LI: It is a drop in the ocean.

The H onourable Mr. HOSSAIN IMAM: I thought that this House 
was much better informed and knew that most of the colonies of England were 
formed by charter companies. That procedure has not been refei^ed to 
either by the Honourable Saiyid Raza Ali or any one else. That is the one 
method which has been invoked in almost all the colonies which were started 
by England, and that is the one thing to which no one has referred. He also 
put forward the suggestion that Assam and Sind should be colonised. These 
are already populated. The population from the adjoining districts of these 
provinces who have no irrigation facilities are flocking in as far as their pockets 
aDow them to do. But they find that the demands of the public treasuries 
of the Sukkur Barrage are greater than their pockets permit.

I was really suprised to hear from a well-informed persoa like the 
Honourable Member referring to the strata of people who have gone to the 
colonies. Has he forgotten what was the condition of Australia in the mid-
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Victorian period ? Was it not a colony mostly of roughs and criminalfl ? All 
thes® colonies which are now prosperous and respectable—most of them 
started in the same condition. It is only the scum of the population and the 
adventurers who go first.

T he H on ou rable  Sa iy id  RAZA ALI‘: No,fno. You cannot say the 
game thing of South Africa or Canada.

T he H on ou rable  M r. HOSSAIN IMAM: South Africa started as a 
Dutch Colony and parts of Canada were French. I was talking of English 
colonies and not of Virginia, New England and the American colonies which had 
real backbone, and consisted of the good society from England, but they 
do not form part of the British Empire now. Those who were of superior 
strata were not willing to be trodden down by the mother country and they 
asserted themselves and now they have established themselves as the superior- 
most country as far as commercial enterprise is concerried. This is what they 
did. The Leader of the House says we are subj€tet to defeatist tendencies. 
Is it defeatism to realise your own shortcomings ? What will you call a person 
who is so blind to the realities of the situation that he does not realise his own 
puny efforts and wants to ignore the insurmountable forces that are in front 
of him ? If there is an irresistible force and an immovable mass, what will 
happen ? If the force is irresistible, the mass will not be immovable, and if 
the mass is immovable, the force will not be irresistible. We are a subject 
nation. We, who have no power, have to fight the self-governiag dominions, 
one of which is ready even to secede ftom the British Empire, like Ireland. 
This is the status which the Statute of Westminster has given to the domi
nions. They are to all intents and purposes independent of the mother country. 
Can we think that our puny efforts, the efforts of the Government of India— 
which has always been slow in reacting to public opinion— ŵith no force 
behind it will succeed ? If we are subject to defeatism. Sir, then those who do 
not consider their own powerlessness are suffering from something worse 
tlffiin defeatism.

As regards conquest we never suggested it, but did the Member consider 
why could we not conquer ? Was India always in such a state as at present ? 
Was India always as powerless as it is now ? In this Resolution we do not 
force the Government to go into the world and conquer a country. It is our 
wish that the British Government should be asked to set apart a country. 
I have particularly left; the wording vague. The Leader of the House said he 
is alwaf̂ s fighting to get Indians the same opportunities as Europeans have in 
the Crown colonies. Sir, I Avould welcome this assurance if it were a genuine 
determination of the Government in India. Will he accept if I amend this Reso
lution aft
“  the desirability of ojxsning All the Crown ooloniee to Indians on terms of eqaality with 
Britishers” ?

The H onourablk  the PRESIDENT : Order, order. I cannot allow any 
amendment at this stage.

T he H onourable  M r . HOSSAIN IMAM : Sir, if he accepts, I will move 
it on the nffxt non-official day. I want an assiirance from the Government re
presentative that that statement of his that he is going to fight it out till the
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(Ur. Hossain Imam.]
end ajid that he is not going to take defeat has real backbone behind it. 
accept such an assurance. At the present moment we cannot have anything 
without fighting for it, and without exerting ourselves. The Government of 
laiia have always been unresponsive. It has been to a large extent non-co
operating with the public opinion of India and to a very great extent it has 
always been working in the interests of His Majesty’s Grovernment of Great 
Britain. Sir, when colonies are heaping on our heads indignities after indig- 
mtios, what has the Government of India done ? Have the Government of 
India excluded South Africans from India ?

T he H onoubable Sa iy id  EAZA ALI : Are there any ?
The H onouraplb R ai B ahadur L ala RAM SARAN DAS: Yes, there

are.
The H onoubable Mr. HOSSAIN IMAM : Is there any exclusion order ? 

Is there the same measure for Canada and Australia ? It is all very well to turn 
on us and say that the Government are very mindful of our interests. We have 
to judge them not by their words but their actions. Their action has always 
been subservient to the interests of His Majesty’s Government of Great Britain. 
Sir, the fact that India has practically reached saturation point owing to the 
alarming rate of increase of its population makes it necessary that we should 
have an outlet. We have to find a home for lakhs of persons who are born each, 
year. Well, we do not of course export babies right away.

The H onoubable K han Bahadur M ian Sir FAZL-I-HUSAIN : You 
propose to keep babies here.

The H onourable Mr . HOSSAIN IMAM : Sir, no country has taken up 
the attitu de that each and every person over and above the homo quota should 
be sent abroad. The question of surplus population has arisen in most of the 
colonising countries of the world, England, Holland and Germany. The popula
tion of England has nearly doubled itself in the last 50 years. Even England does 
not Kond all its surplus to the colonies. My Honourable friend took the impossi
ble figure of 35 lakhs and multiplied it by 1,000 and gave out a result which would 
drain all the resources of the Government. Colonisation, as I have said, is 
effected by means of chartered companies.

The H onourable K han B ahadur M ian Sm FAZL-I-HUSAIN: Do 
chartered companies function without finances, and is it to be an Indiar* char
tered company ?

T he H onourable Mr . HOSSAIN IMAM : Yes, Sir, and the companies 
finance themselves, not the Government. Then he gave us a good lecture that 
colonisation is not an advantage economically. I wish he was the adviser to 
all the European Governments which have been hankering after colonies. Much 
of the world strife and trouble would have been saved if the Honoiu*able Leader 
had been a common adviser of all the European countries during this century. 
Then he took up the position that colonisation would make such commitments 
on the Government of India that it would be impossible for them to^accept this 
Resolution. My only reply to that is that to a very great extent the experience 
of England has shown that the colonies pay for themselves. No doubt some
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capital expenditure is required to be iiicurred in the beginning. They have to 
be set in order, but after settlement rates and taxes repay the outlay,

I, Sir, for one have great pleaaure in finding that this idea o f mine does not 
eoftimend itself to the Grovernment, because that in itself is a certificate that it 
is gopd from the point of view cf India because a Government which is under 
the heels of other foreign powers does not approve it. I commend this 
JResolution to the House.

The Honourable Khan Bahadur Mian Sir FAZL-I-HUSAIN : Just 
a few words, Sir. First, I wish to invite the attention of the Coimcil to the 
fact that when a speaker talks of his own views, that is all right. But whe  ̂
he begins to talk of the views of India, meaning thereby he himself as the per
sonification of Indian public opinion, then his claim to that distinction has to 
be tested. I am afraid you will find in this particular case that there are very 
few people who agree with him in the views he has expressed. I am particu
larly sorry about it because I feel that some of the views that he has expressed 
are such that they may prove injurious to Indian interests abroad. That is 
a matter for very great regret. He has re-aaserted that in the view of the 
failure of the Government of India to obtain suitable terms of treatment for 
Indians abroad, he has selected the course of an exclusively Indian colony— 
segregation. Well, as I said before, that is a point on which I cannot possibly 
agree with him or those who think with him. That is the second thing. The 
third point is that he thinks all financial difficulties can be got over through 
the agency of a chartered company. Well, Sir, I am not a financier and I 
have not had the benefit of expert advice on the subject; but even without 
such advice I am prepared to assure him that if his leader and other financially 
responsible people in India proceed with this idea of an Indian company for 
purposes of colonisation abroad, and work it up to the extent of a company 
ready to apply for a charter, such a request from such men will receive the 
most careful consideration of the Government of India. The Leader of the 
Opposition asks whether what I have said is only a gesture or whether I am 
in earnest ? I can assure him that whether it is a mere gesture or it is full 
of earnestness depends entirely upon what he is prepared to bring forward.
If there is earnestness, if there is reality, if there is substance in the movement 
on the part of financially responsible Indians in the direction of a colonial 
company, I can assure him that the reaction on the part of the Government 
will be equally substantial and real.

T he H on ou rable  R ax B a h a d u r  L a la  RAM SARAN DAS: Will the 
Governlaent take some substantial share in it ?

T he H on ou rable  K h an  B a h a d u r  Ml\n  Sir  FAZL-I-HUSAIN : When 
title claim is preferred that will have to be considered.

T he  H on ou rable  th e  PRESIDENT : Resolution moved :
“ This Counoil recommends to the Governor General in Council to represent to His 

Majesty’s Government the desirability of setting apart a colony for the emigration of 
Indians.*'

The Question is :
“ That t%ifl Resolution be adopted.*’
The Coimcil divided:
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AYES—9.
Banerjee, the Honourable Mr. Jagadieh 

Qiandra,
Baruâ  the Honourable Sri jut Heramba 

Prosad.
Chari, the Honourable Mr. P. C. D.
Haliin, the Honourable Khan Bahadur 

Hafiz Muhammad.
Hossain Imam, the Honourable Mr.

NOES—27.
Basu, the Honourable Mr.^Bijay Kumar.
Oharanjit Singh, the Honourable Baja.
Chetti, the Honourable Diwan Bahadur 

G. Narayanaawami.
Qhoksy, the Honourable Khan Bahadur 

Dr. Sir Naaarvanji.
Qposthwaite, the HonourableJMr. H. S.
Devadoss, the Honourable Sir David.
Fazl-i-Husain, the Honourable Khan 

Bahadur Mian Sir,
Gladstone, the Honourable Mr. S. D.
Hafeez, the Honourable Khan Bahadur 

Syed Abdul.
Hallett, the Honourable Mr. M. G.

Jagdish Prasad, the Honourable Rai Baha
dur Lala.

•
Mehrotra, the Honourable Rai Bahadur 

Lala Mathura Prasad. •
Ram Saran Das, 

Bahadur Lala.
the Honourable Rai

Suhrawardy, the Honourable Mr. Mahmood.

Hidayatallah, the Honourable Sir Ghulam 
Husain.

Kameshwar Singh of Darbhanga, the 
Honourable Maharajadhiraja Sir.

Lumby, the Honourable Lieutenant-Colo- 
nel A. F. R.

Menon, the Honourable Diwan Bahadur 
Sir Ramunni.

Miller, the Honourable Mr. E.
Mitchell, the Honourable Mr. D. G.
Noon, the Honourable Nawab Malik Moh

ammad Hayat Khan.
Padshah Sahib Bahadur, the Honourable 

Saiyed Mohamed.
Parsons, the Honourable Sir Alan.
Philip, the Honourable Mr. C. L.
Ray of Dinajpur, the Honourable Maharaja 

Jagadish Nath.
Raza AJi, the Honourable Saiyid.
Russell, the Honourable Sir Guthrie.
Stewart, the Honourable Mr. F. W,
Stewart, the Honourable Mr. T. A.
Ugra, the Honourable Rai Sahib Pandit 

Gokaran Nath.
Wingate, the Honourable Mr. R. E. L. ♦

The Motion was negatived.

T he  H o n ou eable  th e  PRESIDENT : The Honourable Rai Bahadur 
Lala Jagdish Prasad has given notice of his intention not to move his Reso
lution* today. We will now proceed with the Resolutionf of the Honourable 
Sardar Shri Jagannath Maharaj Pandit. ♦

(The Honourable Member was absent.)
T he H on ou rable  th e  PRESIDENT: The next Resolution is of 

the Honourable Pandit Prakash Narain Sapru. I hold that his Resolution
* “ ThiB Council recommends to the Governor Geiwral in Council that income-tax 

be levied in the case of house property on the actual income derived by the assessee and- 
not on the annual letting value of the property, and that for this purpose the income-  ̂
tax law may be suitably amended if necessary.*’

t “ This Council recommends to the Governor General in Council that the inferior 
servants hi the departments under the control of the Central Government be yiade eligible 
for pension equal to half their emoluments as defined in the Civil Service Regulations.**



IB not barred by the Resolution of the Honourable Mr. Hoseain Imam and 
my reason for holding so is that Mr. Hossain Imam’s Resolution*was not of a 
limited character, it referred to an exclusive colony for Indians in any part 
of the world, while the Honourable Mr. Sapru’s Resolution refers to a distinct 
matt̂ er regarding the steps to be taken in accordance with the spirit of the 
Cape Town Agreement of 1932. It is a matter which is admissible for 
discussion. I fully realise the objection of the Honourable Saiyid Raza AU 
and I do feel that some of the arguments advanced in discussing the R^o- 
lution of Mr. Hossain Imam will be repeated in the discussion of this Resolution. 
At the same time I am not prepared to hold that this Resolution is barred.

BKPORT OF THE COLONISATION BNQIHBT OOMUITTEK. Sfr".

RESOLXJTION RE REPORT OF THE COLONISATION ENQUIRY
COMMITTEE.

T he Honourable Pandit PRAKASH NARAIN SAPRU (U n i^  
Provinces Southern: Non-Muhammadan): Sir, I rise to move the following 
Resolution ;

“ In view of the fact that the recommendations of the Indian Colonisation Enquiry 
Committee appointed by the Union Government of South Africa do not serve the inteorests 
of the Indians resident there, this Council reoommends to the Governor General in Council 
to press the Union Government to take adequate steps, in accordance with the spirit of 
the Cape Town Agreement of 1932, to secure the advancement of the Indians residing in 
South Africa

I am asking in this Resolution the House to say in clear terms that the 
Report of the Colonisation Committee is unsatisfactory and will not do and 
that the Government of India should now urge the Union Government to do 
all they can to enable our brothers in South Africa to develop along their own 
lines and make their distinctive contribution to the land of their adoption.

The circumstances which 1^ to the appointment of the Colonisation Commit
tee are no doubt within the recollection of the House. South Africa has never 
bSen able to reconcile herself to the presence of large numbers of Indians in the 
Union. The white races in South Africa have always regarded the Indian 
as an undesirable element and the Indian Government has always had diffi
culty in getting considerate treatment for men who have helped to build up 
the South Africa of today. The year 1927, however, represents a landmark 
in the history of the relations between South Africa and India for in that 
year as a result of the labour of the delegation which was headed by our dis- 
tinguiglied Sir Muhanunad Habibullah, the Union Government accepted the 
principle for which our countrymen there had been fighting, namely, that
“  it was their duty as a civilised state to devise ways and meaofl and to take all possible 
steps for tho uplifting of every section of their population to th<̂  full extent of their 
capacity and that in the provision of educational and other facilities the considerable 
number of Indians who remain part of the permanent population should not be allowed 
to lag behind other sections of the population.”

We , on our part, recognised in that Agreement that South Africa had a 
right to use all just and legitimate means for the maintenance of western 
standards of life. It was further laid down that Indians who are prepared to 
conform ttf western standards of life should be helped by the Union Govern
ment to do so. The Agreement wait on futthet to provide for a sdheme of
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assisted emigration to India or other countries where western standards of 
life are not required. In other words option was to be given to those 
Indians who so wished to leave South Africa and go back to India under a 
scheme of assisted emigration. The Government of India bound itself, under 
the Agreement, to look after such emigrants on their arrival in India. In 
order to secure effective and continuous co-operation between the Government • 
of India and the Union Government, the Union Government requested the 
Oovermnent of India to appoint an agent of their own. The two Governments 
were to watch the working of the Agreement, to some of the more important 
features of which I have invited th  ̂ of the House, and to exchange
views from time to time as to any change that experience might suggest.

It was really in pursuance of paragraph 7 of the Agreement that the depu
tation of which the distinguished Leader of the House was the head visited 
South Africa in the early part of 1932. That deputation met the representa
tives of the Union Govermnent and exchanged with them views as regards the 
modifications that experience had suggested.

Experience of the assisted system of emigration had not been satisfactory. 
In the statement which was made on the 15th April, 1932, in this House as also 
in the Lower House, the position as explained by the Government of India 
was that
“  the possibilities of the Union scheme of assisted emigration to India lire now prac
tically exhausted owing to the climatic conditions of India as well as to the fact that 
SO per cent, of the Indian population of the Union are now South Afrioan-bom. As a 
consequence, the possibilities of land settlement outside India as already contemplated 
in paragraph 3 of the Agreement have been further considered. The Gk>v'6rnment of 
India will oo-operate with the Government of the Union in exploring the possibilities 
of a colonisation scheme for settling Indians both from India and South Africa in other 
countries. In this investigation, which should take place during the course of the present 
year, a representative of the Indian community i n South Africa will, if they so desire, 
should be associated. As soon as the investigation has been completed the two Goveri>- 
ments will consider the result of the enquiry

The House will note that the only part of the Agreement of 1927, that 
was modified in 1932, was that which related to assisted emigration and the 
proposed exploration of the possibilities of land settlement outside India. 
The proposal that the possibilities of land settlement outside India should be 
explored merely carried out an integral part of the 1927 Agreement. In 
explaining the nature and scope of the Agreement the Government of India 
laid emphasis upon the fact that the 1932 Agreement in no way modifies 
the principle which the Union Government had accepted in 1927, namely, 
that it was their policy to do all they could, within the limits of their resources, 
to uplift the permanent section of their Indian population.

The House will ako note that the Colonisation Enquiry Committee was ap
pointed by the Union Government, in pursuance of the A^eement of 1932, to 
undertake a preliminary enquky in South Airica for the purpose of exploring 
the possibilities of the colonisation scheme contemplated by the 1932 Agree
ment. As Ir have just pointed out, the possibility of emigration of South 
African Tndians to countries other than India had been contemplated by the 
Oilier Agreement of 1927. The representatives of the Govermnent of I îdia
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found themselves faced with the position that the poBBibilities of the scheme 
of assisted emigration to India were exhausted. The Indian representatives 
had, therefore, to consider and agree to the possibility of a scheme of land 
settlement outside India being explored. The Government of India bound 
thenjselves, according to the Agreement, to this
“  that they will oo-operate with the Government of the Union in exploring the possi- 
Jbilitiee of a coloni8ation scheme for settling Indians, both from India and from South 
Africa, in other countries
The Agreement, in short, proceeded upon the assumption that the possibi
lities of the scheme of assisted emigration were exhausted and that, there
fore, it was necessary to explore the other alternative of land settlement 
outside India.

The Conmiission contemplated by the 1932 Agreement was a Joint Com
mission appointed by the two Governments. What the Union Government 
did was to appoint in the first instance a Committee of their own in South 
Africa in order, it was explained, to facilitate and expedite the work of the 
Joint Committee. I think the House will agree with me that the better course 
for the Union Government would have been to wait for the appointment of a 
Joint Committee. I know that the Committee are careful to emphasise that 
they are charged with doing some preliminary work, but it does strike one 
that it was not necessary to have a preliminary enquiry for this purpose. 
After all the data and material collected—which have been collected by the 
Committee— could easily be gathered from easily available works of reference 
and Government reports and public documents. The fact, however, remains 
that our Government acquiesced in the appointment of this Committee and 
that the section of South African Indian population represented by the South 
African Indian Congress decided to co-operate with the Committee on the 
assumption that it was the Government of India which was anxious to pro
mote a colonisation scheme for the teeming millions of India and that the 
initiative in regard to this colonisation clause in the Agreement had come 
fr«m the Government of India. To quote the actual Resolution of the South 
African Congress :

“ The Congrefls agrees to co-operate with the Government of India and the Union of 
^nth  Africa in the former’s mission to explore outlets for colonisation in regard to our 
inoreasi^ population, provided that such co-operation on the part of the Congress is t«,ken 
9M inspired by patriotic motives and to ascertain whether there exist any good opportu
nities for South African Indians in the countries explored, and not on the scores of I lia n s  
being deemed undesirable in the Union or that the Indian population is to be reduced ; 
providejjf ^so that the assist^ emigration scheme which formed part of the last Agree
ment is eliminated and that the Congress will be free to oppose as its policy

What, therefore, the South African Indian Congress contemplate is a 
scheme primarily undertaken by the Indian Government for the benefit of 
India’s surplus millions in which South African Indians could take part 
and which the South African Government could accept as a substitute for 
assisted emigration to India.

The Committee say that the character of the colonisation scheme contem- 
1 P.M. plated by the Agreement has been correctly interpreted

by the South African Congress. Now I do not think 
that this iŝ a correct statement of the position. I do not think that the Gov
ernment of India—and the Leader of the House will correct me if I am wrong— ‘
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has ever been anxious to promote a colonisation scheme for Indians. 1 do 
not think the suggestion emanated from the deputation of which the Leader 
of the House was the head. I think we may credit the Government of IncJia 
with some knowledge of its own limitations. It is a subordinate branch of 
His Majesty’s Government. The people of this country have yet to win the 
independence of their own government. Our experience of colonisation 
experiments carried on under the control of the Colonial OflBce has not been 
happy. It would be grotesque for India which has not yet achieved her own 
independence to aspire to rule other people or to build up a larger India in other 
lands. What really appears to have happened is that the Union Government 
were anxious to find a substitute for their scheme of assisted emigration and 
that the Government of India agreed to explore the possibilities of such a 
scheme, in order primarily to benefit the South African-born Indian. The 
initiative was to be taken by the South African Government and the Govern
ment of India merely undertook to co operate with that Government in any 
enquiry it might undertake in this matter.

To proceed further, the Committee endeavours to define in the first part 
of their report the character of the colonisation scheme which is to be 
explored. After pointing out the forms it might take they go on to observe 
that ,

it is natural that India should a&pire to find beyond her own shoro a colony 
where the energies of her more adventurous citizens could be expended in building up a 
free and independent community and that, therefore, the scheme adopted now should 
contemplate the continued growth of a new settlement and the posaibilitiea of the ultimate 
colonisation of a considerable area possibly of a whole territory or territories ” .
Further on they observe that

“  The objective visualised in the Round Table Conference agreement is the foundation 
and establishment in some undeveloped territory, under proper control and with adequate 
financial support, a purely Indian colony. As the basis of this colony would be land settle
ment a sufficient tract would have to be acquired as a first step, either by the oolonisi»g 
governments or by private coi7)orations appointed by them. Although such a colony 
would l)egin on a small scale the prospect of its inevitable growth and territorial expansion 
would always l>e kept in view by its founders. In a settlement of this nature Avhere the 
majority of the new colonists would be Indian peasants many others skilled in industry 
and commerce and administration would be required and it is reasonable to suppose that a 
place would be found for such South Africans as desired to take part ” .

The question, then, which we have to ask ourselves is whether, assuming 
colonisation of the type indicated by the Committee is desirable, India and the 
Indian Government can at the preî ent moment alTord to launch upon schemes 
of this character ? Now we know, Sir, that we are passing through a period of 
the intensest depression in the country. All classes have been hit hard by this 
depression, and we can hardly see the end of it yet. Oui: financial position 
can hardly be described as satisfactory. We have urgent social reforms to 
promote. It is essential that social services should not be starved. We have 
to usher in the social service state. One of the big problems for which we have 
to find a solution is, how to finance the social services! We are on the eve 
of constitutional changes which, whether they transfer power or not, are 
at least certain to involve us in heavy expenditure. We have not m ^y ex,pand- 
ing sources of revenue and it is not possible for us to go on adding to the burden 
of the Indian taxpaye  ̂ indefinitely.
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Let 118 just consider what a new scheme of colonisation will cost. I will 
let the Committee speak mostly for me. The Committee themselves point out 
wbat is involved in a colonisation scheme. I will quote from paragraphs 19 and 
20 of the Report :

The reference in the Round Table agreement to the possibilities of land settlement 
does not mean that only agriculturists who would actually work on the land would be acoept- 

*able as colonists. Your Committee is unable to take this narrow view. While land 
settlement would naturally form the basis of colonisation, as it has done all over the world, 
many auxiliary activities are absolutely essential. In the type of new colony indicated 
in the previous paragraph a land with potential but undevelop^ resources, much pioneer
ing would have to be done. Communications would have to be established, harbours 
found and developed, wharves built and all the necessary machinery of an organised indus
trial community created in order to avoid by effective planning the hardships and failures 
which have too often followed tho unco-ordinated efforts of pionwrs in the past. This 
effective planning would entail the selection of colonists in their homo countries, their 
conveyance to the new country, and tbeir equipment and settlement under conditions 
which would enable every male adult or head of a family to become a self-supporting 
oitizen. It would include the organisation of marketting of all products of the new 
country
Again they go on to say that ^

the objective visualised in the Round Table Conference is the foundation and estab
lishment in some undeveloped or but little developed territory, under proper control and 
with adequate financial support, of a purely Indian colony ” .

In a subsequent part of their Report, namely, paragraph 24, they go 
on to observe:

“ The requisite land for settlement could be obtained by purchase, either from private 
owners or from the Government of the country selected. The purchase might be mada 
either by the Government of India or by some colonising corporation approved by that 
Government. It is conoeivable that a company might be formed for the purpose, to which 
extensive powers would be given by a special charter from the Indian Government. It is 
also conceivable that the sovereignty of the selected territory might be acquired by and 
transferred to the Government of India or a chartered company which, in such event, 
\it)uld have an entirely free hand in regard to schemes for settlement. As the territoiy 
would be undeveloped and sparsely peopled, the administration set up by the Government 
of India or charter^ company would Income the custodian of the rights of the aboriginal 
inhabitants and would be able to deal with all proprietary claims made by them

We may well ask, where is the money for all this colonisation to come 
firom ? Is this the time to embark upon a scheme of this character ? Would 
it be right on our part to spend the taxpayers’ money at a juncture like this 
on an^enquiry into the conations in North Borneo, New Guinea and British 
Guiana ? Wtat is going to be the cost of this enquiry ? Can the Indian 
taxpayer bear it and ought he to bo made to bear the cost of a roving commis
sion of this character ? And where are the private companies and private capi
talists who will be prepared to invest their money in an adventure of this 
nature ? These questions can only be answered in the negative, and wo are 
left with the position that it is neither feasible nor desirable for us to waste any 
money over the Joint Committee contemplated by the Agreement. How can 
we who are not free in our country think of a colony ? Our Government is a 
subordinate branch of His Majesty’s Government, and it is rather grotesque 
to suggest t̂hat we should at this state of our political evolution aspire to be a 
oolonial power.
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I now pasa on to considwthe part of tbe Report in which the CoQimitt̂ e 

discuss the suitability or otherwise of various possible couî triee for Indian 
colonisation. They start off by saying that ,

“ It 18 too late for IndiB to become a competitor in colonisation with the Western 
Powers in the more settled parts of the world, and that the appropriate field for Indian 
colonisation must be sought in countries which are to a great extent in a premature state
But seriously I do not understand this expression “ settled parts of the 
world. Some of these settled parts of the world are sparsely populated and 
there are large vacant spaces in them. There are undeveloped lauds in these 
tracts.

It is not justice to deny to the Indian the opportunity to develop, for 
example, tropical Africa. He can use with force precisely the arguments by 
which western people justify their policies of peaceful penetration and exploi
tation of Asiatic countries. Why should the Indian be not permitted to 
develop undeveloped countries ? What justification is there for ruling out the 
African belt as a possibl^eld for Indian emigration ? The products of these 
African lands are necessary to the welfare of the world, and if the African 
will not develop his territories somebody else must do it for him and the world. 
That is the argument which western races have employed in relation to Asiatic 
countries and it is not for them to pose as protectors of the “ native ” races in 
the African land.

After a process of elimination the Committee suggests (1) British North 
Borneo, (2) British New Guinea, and (3) British Guiana as countries in which 
further investigation as to the succesaful operation of a oolonisation scheme 
might advantageously be made. Let us go to all these countries.

British Guiana has an area of 89,400 square miles and its population in 
1981 was 313,619 persons, the density being 3̂  persons per square mile. It 
as the House knows, on the shores of the South American Continent and the 
great majority of the people within British Guiana are settled in the coastal 
belt in the ten miles, the interior of the country being in a primitive state.

According to the Committee itself the country has
** a bad record in the matter of health ** and they recognise that before any settle- 
ment on the unoccupied ooantB or in the interior can be effected, it will be necessary as an 
initial step to take measures to institute adequate facilities and sanitary control and in the 
coastal belt to provide a supply of pure drinking water. No settlement in the‘* coastal 
belt can be made until the land has bwn previously prepared for cultivation, for drainage, 
empoldering and irrigation, measures w hich from their nature would in the ordinary course 
lead to more healthy conditions ” .
The House is no doubt aware that in 1932 a deputation of the Government of 
India visited British Guiana and both the minority and the majority agree in 
this that they both find that British Guiana has a bad record in regard to 
sanitary conditions even for a tropical country, that the incidence of disease 
is high there and that the death rate too is high. Mr. Kealinge, in his report, 
further points out that the arrangements for domestic water supply 
and sanitation in the towns and villages and on the estates as late ay 1922 were 
primitive and luisatisfactory and a constant menace to the health of the com
munity. The colony has been hit hard by the economic depression and the
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stagnation in sugar and rice industries, coupled witft the depression, haŝ  
cheated a good dwl of w^ployment as well as these.

The second country suggested is New Guinea i i the ’Bast Indian Archi
pelago. The indigenous people of New Guinea have remained in a state o f 
semi-savagery. New Guinea has an area of 320,000 square miles. Australia 
W es over one-half of the island and the other half is subject to Holland. The 
British portion of the island comprises the original British territory of Papua 
and the former territory of German New Guinea now mandated to the Australian 
Commonwealth. Apart from the existence of unhealthy and devitalising 
conditions in isolated village cominunitios, the country is out of the question 
for the Committee itself points out that the Australian Government which has 
the mandate over the British portion is following a policy of exclusion of 
Asiatics. What chance is there of our being able to influence the Australian 
Government to change its policy ? And surely the Indian Government can 
have no control over a territory under the mandate of another Dominion and the 
Committee themselves quote from Sir Herbert Murray, the Governor of Papua, 
and those quotations speak for themselves :

' 'I t  is not likely that Australia, which had taken over the territory for strategic 
reasons, would immediately proceed to fill it with aliens, nor is it probable that supportow 
of the White Australia policy would welcome the congregation of a large number of Asiatics, 
even though they might bo British subjects, within so short a distance of the Australian 
coast ” .

In another chapter of the same book he remarks :
“ There is no doubt, and I do not suppose there has ever been any doubt, that one 

could develop the territory much more rapidly, and much more oompii^tely, if coloui^ 
labour were freely admitted. We fully realise this, but we have, nevertheless, decided to 
sacrifice the present for the future, and to exclude alien labour, and the Commonwealth has 
agreed. We see that even with compulsory repatriation a oonsiderable number of aliens 
would remain and would cause a race problem in tl̂ e future ; and in addition, there is the 
objection, which appears to me oonolusive, though officially it eonoems me less directly, 
arising from the proximity of Australia, and the danger of immigrants crossing the com
paratively few miles of intervening ooean. The principle of Asiatic exclusion is said to be 
narrow, and so it is, if patriotism and self-preservation are narrow ! The principle is 
doubtless a heavy handicap in the development of a new country, but we have shouldered 
it deliberately and we will carry it to the end ! ’*

The same policy which prevails in Papua is now operating in the Mandated 
Territory, which in terms of the Mandate ia administered under Australian 
laws aî  an integral portion of Australian territory. The Committee are 
themselves
“ forced to recognise that these territories cannot under existing circumstanoes be 
considered in connection with any scheme of Indian colonisation. It is, however, qiiite 
within the bounds of possibility that future political developments in the Par East and in 
the Pacific may lead to a change in the policy of the Commonwealth Government with 
regard to the exclusion of Asiatics from New Guinea, and with such a change it is not 
inconceivable that the establishment of a strong Indian colony in New Guinea m ght be 
welcomed. Your Committee, therefore, desires to direct the attention of the Joint Com
missioners to this possibility

The country which has really impressed their imagination as suitable for 
Indiw ooloiLisation is British No^h Bô 6̂a, the land of the savage head hunters 
and fishermen. The country is governed today by the British North Borneo-
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Chartered Company which has as its quarts London. The share capital.of 
the Company is £2,000, and over, and the £1 shares of the Company are quoted 
today on the Stock Exchange at 3̂ . M. The Chartered Company has failed 
to pay a dividend for some years and the Company has expressed a desire that 
the administration of the territory should be taken over either by the Raja of 
Sarawak or the Crown. The Conmiittee therefore think that the Directors of 
the British North Borneo Company would be prepared to negotiate in regard to 
the transfer of the Sovereignty as a preliminary to the colonisation and develop 
ment of the cpuntry by Indians. It has an area of 290,000 square miles ; the 
area of the British il^oletariat is 31,000 square miles; the country is imhealthy 
and malarious and there is tropical heat and copious rainfall. Popu ation 
in 1932 was 32,272,287 ; density 8*71.

I will ask the House to remember that 8 per cent, of the South African 
Indians are colonial bom. They are used to a certain climate and a certain 
standard of life. The Committee has nowhere stated what steps the Govern
ment of the Union will take to protect the interests of these South African- 
born Indians, should they desire to go to any one of these countries. Are they 
prepared to provide these intending emigrants with initial capital ? Are 
they, as Mr. Sastri has persistently asked, prepared to step in at every stage to 
solve their difficulties and relieve their sufferings by advice, exercise of diplo
matic influence and other such steps. The fact is that the Union Government 
looks upon the Indian as an undesirable element to be eliminated from the 
Union as quickly as possible and it is this viewpoint that colours and indeed 
dominates the report.

The view is often put forward that India with her alarmingly growing 
popu ation needs colonies for her overflow population now. There are certain 
basic facts about Indian life whicl/ would be well for us not to overlook or ignore. 
The Indians are lacking in the migratory instinct; they are temperamentally 
a “ stay at home people ; the Indian worker here has no standard of living 
and the hard struggle for existence which he has to face kills the spirit of enter
prise in him and tends to produce a hopelessness of outlook symbolised by such 
expressions as karma or kismet. It is, in my humble judgment, all moonshine 
to imagine that the economic problems presented by India’s growing population 
will be or can be solved by a policy of emigration. I do not say that there is 
no case for seeking an outlet for our expanding population, but I do wish to 
emphasise this that it is possible to overestimate the value of colonisation as a 
means of solving India’s economic problem, and that that problem for its solu
tion required more planned eixort at industrial and economic development than 
colonisation.

Let me now proceed to another part of my argument. Is there any neces
sity for colonisation in South Africa which is itself a young country with a 
population which it can well support ? The Committee has not shown that 
there is any congestion in South Africa or that the Indian population, provided 
the White South Africa policy is modified, cannot get adequate employment 
in South Africa itself. Unemployment is a problem not pecuhar to South 
Afnca and yet of the four provinces of which the Union is composed. Natal had



the largest Indian population. The Indian population there, aocording tai s 
BMjgh estimate, was l§3i4!00 as against 177,449 EwopeiaiB in Nat^l; In 
%cut0vaal the Indian population Qiuixbei only 15,60Q as a^inet 
Europeans. In the Cape we have only 6,600 Indians wid the <^»nge jV #  
State has onjy 100. Now it is urged by the Committee that the avenues of 
Indian employment are padually clofdng and that
“  economic pressure wiiich 1b now throwing the Indian more aiuj mpre on his 
^^urcee would sopner or later oompel him to seek fresh avenues of occupation either u  
'̂ ^UXpreUewĥ e

Now, the plain truth of the mattet is that the avenues are closing because of the 
White South Africa policy. The Committee themselves admit that the white 
labour policy is a factor or as we should say the principal factor against the; 
; ndian settler. But despite all this economic distress to which the South African 
; Indian is subject, he has no desire to leave South Africa (see the evidence of Mr. 
Young) and the Committee state that both the South African Indian Congreas 
and the Colonial-born Settlers Indian Association of Natal have expressed t jt^  
determination to oppose any scheme of colonisation for South African Indians. 
The South African Indians feel that with their western standards and the pro
cess in this respect has gone far- -they will find it hard to fit into the communal 
life of Indian colonists from India. The Committ<»e are unable to indicate 
what proportion of Indians will be willing to take part or participate in a 
^heme of this character. This was a point emphasized by the Agent, Sir 
Maharaj Singh, and it is admitted by the Committee. Such evidence as thcw is 
indicates that Indians will not bo willing to take part in such a scheme. Thete 
is therefore no evidence that South African Indians would be ready to join ahy 
schemc of colonisation. There is no demand for such a scheme on their part» 
Indeed, the feeling, as the Committee itself recognises, is against colonisation 
among South African Indians both because the restrictions to which they are 
subject induce them tx> remain in South Africa and fight those restrictions and 
the feeling that with their western standards they will find it hard to fit into 
the communal life of Indian colonists. The authoritative organs of South Afpc|̂ ;gt 
opinion have expressed their emphatic protest against schemes of colonisation 
and in the case of one of thf? countries suggested by the Committee, namolv, 
firitish Guiana, the Committee itself say that

there is a ateady prejudice among South African Indians

Wc are entitled then to ask, who wants colonisation ? The South African 
Indians who must be supposed to understand their interests do not want it.

T he H onourable the PRESIDENT : Will the Honourable M^^ber 
now close his remarks? ''

The Honourable Pandit PRAKASH NARAIN SAPRU : Two minutes 
more, Sir.

The Government of India does not—I am speaking subject to correction bv 
the licader of the House and on the authority of the Agetit to the Government 
of India—yant it. T|i3  fg t̂ is t l^  it ^ E^ppean ^ho y ^ t  it
Tliey want to get rid of the Indian. Ittiey h]̂  ̂jjgp 
MMCS
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QD iiBd for him now. Well, 1 say this is not playing the game, and we have^ta 
state clearly that we can not agree to the proposition that the South Airican 
Indian should have no lot or part in South African life.

I have endeavoured to show to the House that the recommendations of the 
Committee ofFerno solution ofthe Indian problem because their basic assump
tion is that Indians are an alien element who must be somehow made to leave 
South Africa. We here in this country can not accept that proposition for a 
moment. The position which the Union Government must face frankly is that 
both assisted emigration and cobnisation outside India are now out of the 
question. The possibilities of assisted emigration are exhausted, and coloni
sation, as I have shown, is impracticable. They have no fear of any further 
inamigration from India. We accepted the principle in 1918 that the several 
parts of the British Commonwealth have a right to control tho composition of 
their population and I am not raising any question as to that. South Africa 
has no danger of annihilation by hordes of Indians. There is no question of 
fresh immigration to South Africa. But surely those who have helped to make 
the South Africa of today, those who are colonial-born, those who have helĵ ed 
to build up South Africa—they have a right to a fair deal ? The Union Grovern- 
ment should be urged to recognise these Indians as a permanent part of their 
population and do what it can to promote their welfare so that they might be
come, what we all desire them to become, good South Africans. And when 
they do become good South Africans our interest in them will cease except 
perhaps culturally. But until such time as South Africa refuses to recognise 
its duty in this respxt, it is necessary that our Government should in regard 
to this matter at least act as a national Government. The task begun in 192  ̂
has to be completed and while some progress has been made since that day in 
the matter of provision of educational and other facilities much more remains 
to be done. Acts and Ordinances have been passed—I am referring to the 
Transvaal Asiatic Land Tenure Act and the Transvaal Licences (Control) Ordi
nance of 1931—wliich violate the spirit of the Cape Town Agreement of 1927* 
The Union Government constitutionally is in a much stronger position in dealing 
with its provinces than the Federal Governments of Australia or even for the 
matter of that Canada and surely these I*rovincial Councils which have but 
limited power should not be allowed by the Union Government to go against 
either the letter or spirit of a declaration solemnly made by them in 1927. I 
hope the Leader of th(‘. Hou«e will take a firm line in regard to the issuers raised 
by the enquiry under discussion and do all he can to urge the Union Govern
ment to implement in letter and spirit their undertaking of 1927.

Sir, with these words, I move the Resolution.
The Council then adjourned for Lunch till a Quarter to Tiiree of tlio Clock.
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The Cooncil reassembled after Lunch at a Quarter to Three o f the Clock, 
the Honourable the President in the Chair.

T he H on ou rable  the  PRESIDENT: The debate on Mr. Sapru’s 
Beflolutioh will now be resumed.



T he H on ou rable  R at B a h a o u b  L a l a  MATHURA PRASAD 
MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I
be^ to jnove:

“.That before the words ‘ to take adequate gtspj ’ the following words be inserted, 
namely:
• ‘ to appoint another committea with adequat3 represeatalaon of the Indiant 

and’ .”
Sir, I would not have moved this amendment but for the fact that from 

the speech of the Minister of the Interior of the Union Government of South 
Africa when appointin̂  ̂this Committee I find that this Committee, which had 
absolutely no representation for India was a departmental committee aiid 
was appointed with the approval of the Government of India. When 
appointing this Committee (on page 21) he said :

“ It is further proposed that when the Committee has oompletei it3 work, the con
clusions arrived at by it should be transmitted to the Governmant of India With a view 
to their collation with such proposals as that Government may decide mike, as a basis 
of the work of the Commission to be appointed jointly to conduct the final invejtigatioA, 
in terms of the Report of the 1932 Round Table Conference. These propojals have bean 
discussed with the Government of India, and I am glad to say that it has expressed its oon- 
currence therewith
So, Sir, when the Government of the Union of South Africa was goin  ̂to 
appoint this departmental committee it took the approval of the Government 
of India as shown by his speech. Sir, the object as I take it for appointing 
this departmental committee was that they may place facts and figures as 
may be best suited to them. This has been very eloquently expressed by the 
mover of the Resolution and I do not want to repeat hiB arguments. Sir, 
the findings of the Committee has been set forth on page 19 and im  as follows:

“ It appears to your Committee that (1) British North Borneo, (2) British New 
Guinea, and (3) British Guiana, are countries in which further investigation as to the 
successful operation of a colonisation scheme might advantageously be made, and your 
Committee, therefore, recommends that the attention of the Joint Commissioners should 
be directed to those countries in the order mentioned

Sir, later on they have excluded British New Guinea and have confined 
themselves to British North Borneo and British Guiana. They have also 
appended a note about these portions of the country from which we find 
that these tracts are full of forest, mountains and valleys, and their climate are 
unsuited to the Indians living in South Africa. This fact was also brought 
to the Rotice of the Committee in his evidence by Sir Maharaj Singh, the 
Agent to the Governor General. He has further explicitly said that these 
places are impracticable and should not be accepted for the removal of the sur
plus population of the Indians in South Africa. So, Sir, what we want is that 
according to the spirit and letter of the Cape Town Agreement, 1932, a Joint 
Committee of Indians and representatives of the Government of the Union 
of South Africa should be appointed who may go through the question afresh 
without taking into consideration the recommendations of this Report, with
out haying as any basis for their consideration what has been reported by this 
Committee and as settM in that Agreement they may try to obtain all the 
privil^B f8r the South African Indians.

With these words, Sir, I support the Resolution as amended by me.
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T he Honourablk the PRESIDENT: Amendment moved ;
iiiat before the words ‘ tp take adequate steps ’ the foUoving words be ins^r^d>

‘ to appoint another committee with adequate representation of the Indians

The debate will now proceed simultaneously on the original Resolution as 
well as on the amendment. •

The H onourable Mr . HOSSAIN IMAM (Bihar and Orissa: Muham
madan) : Sir, I rise to support the Resolution------

f  JIJ5 Hô jpuBABLE Khan Bahapur Mun Sir FAZL-I-HUSAIN : As 
^^endod ?

T he H onourable the PRESIDENT : It is not anionded yet.
The Honourable Mr. HOSSAIN IMAM : I wUl say aftemards whether 

1 Biipport the Resolution or the amendment. The position at present is th^t this 
|lo^plutiop t^s bej8̂  brought forw^4 with the specific object of concentrating 
attention on the fact that the panacea suggested by the Committee is not 
applicable to South African Indians. As far as that issue is concerned we are 
all agreed that this is not a cure for the troubles of Indians. The duty of the 
South African Government is firstly to give to the Indians the position which 
they deserve as members of the British Commonwealth of Nations. It is 
only as a subsidiary poin  ̂that the question of a colony for South African- 
born Indians arise. From the Report of the Committee I find that 182,280 
persons were bom in South Africa from Indian settlers. Out of this, Sir, about 
38,000 are dead which leaves us with something like 144,000 Indians and the 
population in South Africa at the present moment of Indians, is only 147,516. 
So we find that the actual population in South Africa is almost the same as that 
of those who wer« born there, although a nimiber of them have gone back to 
India. Their number, according to their own figures, is about 38,000 all told. 
The idea of having a colony which my Hoi^outable colleague objected tb of 
treatment of Indians in South 4frica is that it is apt the right way of solvii^ 
thp question. We think. Sir, that it is shelving the question to build it up on 
the basis of  ̂ colony. The Government of India should tajce steps, and tl̂ e 
South African Government should not get rid of the perso^ whom they regard 
as undesirŝ ble. Secon()[ly, Sir, I quite agree with my flonourable colleague 
Mr. Mehrotra that if the spirit of the A^eement of 1932 is to ]be kept jip, the 
Pommission that ip sent ought to consist of representatives of the Goyerni^ht of 
In̂ dia ai? well. We never contemplated a one-sided enquiry iijto this question 
and we arc not bound by its Report.

With these wordB, Sir, I support the amendment.

and ; îr, mfji ypyfi ppr^^op, xn^y I fi^t
the Ijonpuffil̂ le t|ie ijjipver pf l|ii3 ^ppljition, Mr. Ĵtpru, pp 

ft W  f  yrl ĉh waj in pyery ^n ^
it showed tĵ at ĥ d 

and that although this is aproblej^
certain strong feelings in the mind of every Indian who studies i|i, stilj
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givei) expression to his views in language Which was di^fifed and soWir and 
restrained. It is such language that helps the cause and doe? not weaken it.

As to the Resolution itself, Sir, Government’s position is this. We have 
received the Report but it is not a Report of the Committee cfentfetnplated in 
the Agreement of 1932. That CJommittoe was to consist of representatives of 
Îte Union Government as well as of the Government of India. This is merely 

a departmental report, prepared for the use of the Committee contemplated 
by the Union Government, in case the Union Gx}vemment desire that 
the Committee be appointed. In case that contingency arises, Honourable 
Members may rest assured that it will be our desire to place those 
people Ln the Committee who are in every way fit to discharge the 
onerous duties which the difficult subject will involve. What is the view of 
the Government of India on this Report ? The reply to this question is that 
the Government of India has not yet formulated its views on the. Report. 
The Government of India is waiting to sê  all the expressions of public opinion, 
not only in India but also in South Africa, on the Report. We have got a 
mass of opinion expressed in India. We have had the benefit of advice from 
those Indians who have studied this question for long and who can speak 
on the subj ect with considerable authority. We have seen comments in the 
South African Press on this Report. But we are waiting to see whether there 
are any more expressions of opinion before we formulate our views. In any 
case, those who liave dealt with the subject for any length of time reaUse 
that it is one of those subjects which are most difficult to deal with and a few 
weeks’ delay this way or that does not really make any difference. It is true, 
as I have said, that the Government of India has formed no oj>iiiion as to the 
merits of this Report. But it is obvious that if the views contained in this 
Report are to be adopted, it will be extremely difficult to start the fichcmc 
even if the Government were convinced of its feasibility. Our resources are 
ver3i, very limited. We all know that South Africa is blessed with many 
gold mines, but apparently they have many uses for those gold mines other 
than supporting colonisation for Indians. However, that is only a passing 
reflection. I can assure the House that such expressions of opinion as I aiti 
fortunate to get during the coui’se of this debate will be most carefully studied 
by me and by my Department with a view to derive the utmost help tliat 
we can from them in formulating oui views. More than that I cannot say.

As Higards the amendment, of qourse as far as the terms of the Agree
ment of 1932 are concerned, such a Committee ia provided for and if there 
is to be such a Committee, it also lays down cxprcijsly that it will have re
presentatives of the Indian Government on it. Therefore, I can say that 
to that extent the amendment is in order and good but I cannot say that the 
sentiments expressed by the mover of this Resolution are at one with the 
sentiments expressed by the mover of the amendment. One ŵ juld like 
that that the Committee business should not be conducted any further, as 
it is not likely to give any good repults. The mover of the amendment thinks 
that we had better go on to the bitter end and see what further help the Com
mittee may b8 able to afford. There is considerable force in both the positions 
and I am mentioning the distinction between the two in order to make ii 
clear that there is a distinction.

Rftt^RT OF THE COLO^ES ATfON E^TQtjrRY COMMITTEE. I t



[Khan Bahadur Miaa Sir Fazl-i-Husam.]

One point more, Sir, and I am done. It is that efforts should be made to 
improve the conditions of Irtdians in South j^inca, 

3-5 p. M. is a subject on which I am glad to be able to say,
and I trust the House will agree with me, that Government’s policy has be<vl 
entirely what may be called a national policy. There has been no difference 
of opinion between public opinion and the Government of Indians opinion. 
Further, when we have sent delegations to South Africa, we have been very 
much impressed by the desire of quite a large number of Members of the Union 
Government to help the Indians as far as possible. You may ask, if so, why has 
so little been achieved by the Government of India’s efforts and by the efforts 
of the Union Government’s Ministers ? It is a very legitimate question to 
put to me, but from what I say to you you will reahse that the reply is quite 
simple. The position of the Union Government is, We are a responsible 
Government; can we go against public opinion in our country ? That is 
one statement. The second statement is, “ Much to our regret public opinion 
in our country, that is, in the Union of South Africa, is not what it ought to 
be ; it is narrow; it is from the Indian point of view selfish ; we want to educate 
that public opinion ; we want them to rise above that narrowness and selfish
ness so that they may take their stand on a higher level and mete out much 
better treatment to Indians than at present they get.’* But they say, “ You 
must help ua in achieving that object I ask them, how ? They say, in two
ways. The first is that now and then your men should come to our country, 
meet people here, deliver lectures and educate them in this matter. And they 
have assured trie that the effect produced by the visits of men like the Right 
Honourable Srinivasa Sastri, Mrs. SarojiniNaidu,Sir Kurma Reddi, and those 
people who were good enough to accompany me on the delegation or accom
pany my predecessor when he went on delegation, has been immense. Every 
week I am in receipt of letters from our Agent saying what a tremendous dfect 
«o far as social life is concerned has been produced during the last four or five 
years. I am mentioning this not to show you that anything substantial has 
been achieved. Nothing of the kind. Nobody is more conscious than myself 
of the very little that is to our credit. But, at the same time, I cannot conceal 
from myself nor from you the difficulties of the position. I tell them, on the 
other hand, “ Well, I realise your difficulties, but just as your people are selfish 
and look at the thing from their point of view, my people are also looking at 
this problem from their point of view ; they find your excuse altogether inade
quate ; they think that tlie matter is so simple that with your influence over 
your people you should liavc been able long before now, not to give to the 
Indians all that they desire and deserve, but at all events a much greater 
measure of advance than has fallen to them.” Well, there we stand. They 
have their point of view ; I have my point of view. We are, well, not at one. 
The effort to improve the position must continue. There is hope that ci\ilised 
world opinion will one day be mobilised to overcome these racial prejudices, 
these narrow-minded selfish desires. We ourselves are faced with much the 
same spirit. We have seen how when one province or anoljher is better 
situated in some particular than others, it is unwilling to share its good things 
with the rest of India. You cannot expect other people to be ready to be
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Bolf-Bacrificing. Still, as I say, it is work as a confitructive line which must be 
carried on  w ith perseverance and vigour and I assure y ou  that the Government 
of India is as anxious as it has ever been to  pursue th at stniggle in the best 
interests o f  Indians Overseas. (Applause.)

•The Honourable Pandit PRAKASH NARAIN SAPRU : Sir, the 
Honourable Mr. Mehrotra's amendment would in fact negative my Resolution. 

*I wish to make it quite clear that I do not want another Committee to be 
appointed. There is no case really for any further enquiry. The preliminary 
enquiry shows that the colonisation scheme suggested by the preliminary 
enquiry is an impossible scheme and that, at any rate, in the present financial 
circumstances, we cannot finance a scheme of that character. Now, Mr. 
Mehrotra’s point is that under the Agreement we are bound to appoint a Joint 
Commission. Well, the answer to that is that it was for the Union Gk>vem- 
ment under that Agreement to take the initiative in this matter. Why should 
we at this stage raise any question as to any Commission ? If the Union 
Government wishes the matter to be pursued further, if the Union Government 
wishes a further enquiry to be made, then it is for the Union Government to 
take the initiative and ask us to consider the desirability of our associating 
ourselves with them. I do not wish our Government to go back upon the 
Cape Town Agreement. I do want the Union Government to stick to that 
Agreement and I would have my Government also stick to that Agreement. 
But it is under that Agreement for the Union Government to take the initiar 
tive and, therefore, we sliould net at this stage raise any question as regards 
the Joint Commission.

Sir, I am very grateful to the distinguished Leader of the House for the 
very kindly reference that he has made about me and I thank him for it. He 
had stated that the Government of India has not formed any final views as 
regards the merits of this Report, but he has also indicated, as any carefiil 
listener can discover, that it vdl\ be extremely difficult for the Government 
oT India to launch upon a scheme of this character. He has also indicated 
that our resources are limited and that his sympathies really are with this 
Resolution. He has said that the Government of India, so far as the question 
of Indians abroad is concerned has, in the past, acted as a national Government. 
Well, that is true to a certain extent. There have been occasions when the 
Government of India has been overruled by Whitehall, but I do not think that 
we can legitimately blame the Government of India for anything that Whitehall 
does iî  regard to this matter. He has also pointed out that public opinion in 
3outh Africa is not what it ought to be. Ministers who have to serve under a 
system of responsible Government cannot go further than they are allowed by 
pubhc opuuon. But the point is : Are the Ministers there guiding public 
opinion in this matter in the right maimer ? No doubt, they can be helped 
by deputations from India. Mr. Sastri, Mrs. Sarojini Naidu, Sir Kurma Reddi, 
the Honourable the Leader of the House, Mr. Bajpai, Sir Darcy Lindsay, the 
gentlemen who have visited South Africa on our behalf have all rendered 
distinguished services and it may be that if some more distinguished men are 
asked to go there our relations will improve. The Dominion statesmen shoidd 
try to appreciate our point of view also, and this is all that 1 wish to saj ia 
regard to this aspect of the matter.



[bandit Prakash Narain Sapru.]
Sir, I have nothing further to say. I do not think in view of the line «tKat 

I have taken in my Resolution that I would be justified in accepting the amei?.a- 
ment proposed by my Honourable friend Mr. Mehrotra.

T he HoNOiTRABiiE THE PRfiSIDlENT : May I ask in view of whaJ the 
honourable Leader has said you propose to press your Resolution to a vote ? ^

T he  H on o u r a ble  P a n d it  PRAKASH NARAIN SAPRU : Sir, I do not 
propose to press it to a vote. I should like the report of the proceedings to be 
communicated to His Majesty’s Government.

T h e  H o n o u r a b le  K h a n  B a h a d u r  M ian  S ir  FAZL-I-HUSAIN : Ye&, 
at course.

the Resolution waŝ  by leave of the Council, withdrawn.
T he H on ou rable  th e  PRESIDENT : Therefore the amendment neces- 

Baxily falls through.
Mr. Sapru has got another Resolution.
T he H o n o u rable  P a n d it  PRAKASH NARAIN SAPRU: That wa)» 

iBtn alternative.
T he  H on ou rable  th e  PRESIDElJsl : In any case you could not move 

two Resolutions oh one and the same day.
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RESOLUTION RE INDIANS IN BURMA.
T he H on ou rable  Mr . P. C. D. CHARI (Burma: General): Sir, I 

move the Resolution which stands in my name and which runs as follows :
“  This Council recommends to the Ck)v>' nor Ocneral in Council to urge upon Hip 

Jlajesty’s Government to secure to the Indians in Burtna in the future constitution of 
teurma adequate safeguards on the lines recommended by Mr. Harper, thf̂  European re- 
p);«3entative, and the Indian delegates from Burma who sat with the Joint Select Com- 
p^ttoe and to secure to the Indians in Burma the rights of citizenshif) and the rights rto 
w r y  on trade, profession or occupation on the Hame footing as are enjoyed by any other 
British subject.”

,  ̂ Sir, I may be excused if I digress a bit and let the Council know the extent 
oiftlie interest which Indians have in Burma. The Indian population in Buripa 
U roughly IJ minions out of a total population of 11 millions. In other words, 
the li^dian population is roughly 9 per cent, of the total population. Indians 
^ v e  been mostly responsible for the development of the resources of Burma 
siw agricultural Burma today owes its present state mainly to Indian enter
prise, to Indian labour and to Indian capital; and apart from the vested 
interests which Indians have in the country in the shape of lands and buildinj ŝ, 
^liich run into tens of crores of rupees, Indians have built up trade and industry 

doubt with the ĥ elp rendered by the European commercial community, which 
m^es their position second in importance to none of the communities in India. 
Ilî  agricultural landed interests, in matters of industry and trade, Indians occupy 
a very prominent place and the position of Burma as a part of India for such a 
Ibpg time has enabled Indians also to build up not only their own prosperity 
But the prosperity of Burma. In these circumstances my Resolution request  ̂
the support of the House in my claim to see that Indian interests in jBurma in 
future do not sufEer.
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I may shortly refer to the safeguards which are intended to lie given in the 
future constitution of Burma. There is a general safeguard in matters of resi- 
depce, carrying on any trade, profession or occupation and a right to emplo;  ̂
servants or agents in Burma. That is a general safeguard and it is prapo^ ta 
have a statutory restriction on the powers of the Legislature to enact laws to 
discriminate on the ground of caste, race, religion, descent, or place of birth* 

fThat is a general safeguard which is sought to be made applicable in the case of 
British subjects. Now there is another safeguard which is proposed in the 
cAse of subjects of the United Kingdom and that safeguard is for free right 
of entry into Burma, free right to hold property and the safeguard against an;̂  
discrimination as regards taxation, residence, travel, carrpng on trade or 
engaging servants or agents. But this safeguard which applies only to United 
Kingdom British subjects is not intended to be applied in the case of Indians. 
Three reasons are given by the Secretary of State for making this distinction. 
The reasons are that there is a fairly large portion of the population of Burmi 
which consists of labourers, agricultural and industrial labourers  ̂ who do 
not make Burma their home but who go and stay there a number of years and 
then come back to India and then they go to Burma and back like that. The 
Burman, it is suggested is ousted from wage*eaming by the Indian lowering 
the standard of wage and it is regarded as an imperative necessity to raise 
the standard of living in Burma. It is not necessary to refute this allegation 
for the purpose of this Resolution and I would be quite content if a power which 
is sought to restrict only labour immigration is sought to be given to th6 
Burma I êgislature. If the Bu rma Legislature is allowed to make laws to restrict 
the immigration and emigration of labour or tx) impose conditions for the 
purpose there caimot be nmch objection. Taking this as an excuse what the 
Secretary of State proposes in his memorandum is that in the case of Indians 
a power is to be given to the Burma Legislature in the future constitution to 
impose restrictions or to impose conditions on the right of free entry and other 
rights of Indians in general, not only in the case of labourers but in the case of 
middle and upper class people as well. That is the first distinction sought to be 
made and I have given the reason for it. The second restriction which the Secre: 
tary of State proposes to allow the Burma Legislature to enact is this. It is said 
that the Indian money-lenders have been operating on so vast a scale that a large 
portion of the property, paddy lands, have come into the hands of these 
money-lenders. This is not quite accurate but it is not necessarj" for me to refute 
the allegation at present. Assuming it to be true, the position is this. The 
Becretfgry of State proposes to allow the future Burma Legislature to enact 
laws to prevent lands passing from agriculturists to non agriculturists. 
Well, agriculturists have been defined in certain enactments as persons who are 
connected with or who are directly or indirectly employed in agriculture, 
Mr. Harper in his memorandum points out that the Burma paddy crop has been 
for many years financed by the Indian money-lenders and it is very difficdt 
to say that the Indian money-lenders who are mainly responsible for the paddy 
crop are not directly or indirectly engaged in agriculture. Well, that being 
the case and agriculture deriving its sustenance from these people who cannjOt 
all be described as money-lenders because they are really financing the paddy 
crop, the p̂ vrer that is proposed to be vested in the Legislature to make land 
alienation laws which will prevent lands from passing from the indigenou«». 
agriculturists to the Indian non-agriculturists—in the first place the remedy
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proposed is not likely to be effective, and in the second place the value of the 
liyads are likely to fall when a restriction is imposed on alienation and the Council 
may be aware that several crores of rupees have been loaned out by the Indians 
to their agriculturists in Burma—Bs. 80 crores from the Madras Presidency 
alone—and the only security which the Indian has for this large loan to the 
agriculturist is in the shape of lands. And owing to the depression the Indianc 
lost most of the securities as the land has considerably depreciated in value, 
and there is no prospect of their recovering even half of what they Ixave invested. 
Under present conditions that is the case. If any restriction is imposed on 
alienation of land there would be hardly any chance for the Indians to recover 
any money which they have invested in Burma, That is the second restriction 
that is sought to be imposed. I make a claim on behalf of the Indians that 
they should not be treated differently from British subjects from the United 
Kingdonx. In fact, Burma owes its prosperity largely to Indian enterprise 
and today Burma is a part of India and we have been enjoying the privileges 
and the rights of free entry. If the rights of the Burmaii labourer are to be 
safeguarded there are several ways in which it can be done besides preventing 
any immigration of labour from India. Why make an invidious distinction 
and allow the Burma Legislature to make discriminative laws against the 
entry of Indians. I must take this opportunity of thanking Mr. Harper, 
the representative of the European community in particular and of the 
European commercial community in general, for the gieat interest they have 
taken and for fighting our cause in pointing out this invidious distinction. At 
page 76 of his memorandum Mr. Harper says :

“  While I agree that it is not reasonable to compel Burma to accord treatment t-o a 
part of the British Empire which does not accord that same treatment to Burmans, it is 
not clear why those countries in the British Empire which do not discriminate gainst 
Burma should be treated on parallel lines with countries which do, rather than with the 
United Kingdom which does not

This principle is based on reciprocity as between British subjects. On the saSne 
basis of reciprocity I ask why should not the same privilege be given to Indians ? 
In raising this point, I am not only fighting for the rights of In(Hans in Burma 
but for the rights of Indians in India as well. I want to make that clear because 
if at the outset we are denit l̂ this right of free entry serious consequences are 
likely to ensue. As the Indian delegates have pointed out in their memorandum, 
the Indians, although they have been settled in Burma for a long time, have got 
their business and family connections in India. They have to come at longer 
or shorter intervals to India and if this principle of discrimination is enforced 
there is a possibility of its being enforced against people who are really Indians 
living in Burma or the children of those people who might have come to India 
in connection with their family affairs or their business interests. The hard
ship which these people would be subjected to can be easily realised. Then 
take another instance. It is well known that several Indian communities in 
Burma go to India for the purpose of marriage. In the case of a person domi
ciled in Burma, who marries in India, if this right of free entry is denied, you 
can easily imagine the husband or the wife would be effectively prevented from 
joining the wife or the husband in Burma. I can multiply instances to impress 
upon you^he necessity of our doing all we can to see that this discriminatoiy
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power is not given to the Burma Legislature. And we areaU aware thatthere is 
a certain section and particularly one party which is anti-Indian and we find 
from the memorandum submitted on behalf of some of these parties by the 
Burma Members after this proposal was submitted to the Select Committee that 
they are very anxious to have these powers. They are very anxious to have 
some way of discriminating against Indians of all classes though the reason given 
would apply only in the case of Indian labourers. And then there are certain 
remedies proposed. There are other discriminations that are contemplated. 
For instance, I have given the instance of the power of the future Burmese 
Legislature to enact laws restricting land alienation. That is one thing. Then one 
other power is sought to be given to the Burma Legislature which would work 
a great hardship on Indians. It is provided that in times of emergency with the 
previous consent of the Governor the Legislature would have the power to 
enact laws which under ordinary circumstances would be invalid as being dis
criminatory against particular persons. There is no legislative provision that 
the Governor in exercising his special responsibilities will see that in with
holding the previous sanction this power of the Burma Legislature of dis
crimination would be nullified. Our fear is tliat it is quite conceivable that the 
Governor, under political pressure or under threat of violence on a large scale as 
in the case of the Burma rebellion, may be inclined to give previous assent if 
the power is given as proposed. Mr. Harper also points out that it should be 
made quite clear in the Statute itself that this power of previous assent to dis
criminatory legislation should be of an emergency character for a short period 
only and that it should be specifically stated like that in the Statute itself. 
If this is not possible, it should be made ^ecifically clear in the Instrument of 
Instructions to be given to the Governor. The circumstances under which, 
and the casf s in which, assent may be given should be made clear and it should 
also be made clear that the discriminatory legislation should be in operation 
only for a few months or for a short period. Apart/ from the removal of dis
tinction which is sought to be made in the case of Indians, which is unfair and 
iniquitous, between the United Kingdom British subjects and Indian British 
subjects, the Indian delegates-have asked for certain reasonable safeguards. 
The first is to secure to the Indians domiciled in Burma—they are not asking for 
Indians in general— t̂hey apprehend and I believe the apprehension is quite 
justified from the way in which Indians are being kept out from public appoint
ments— p̂roper share of the public services and for safeguards to ensure the 
domiciled Indians securing a place in the public appointments ; they want one 
of tSe Members of the Public Scrvice Commission to be appointed from the 
minority communities. That is one of the safeguards which the Indian dele
gates wanted. Now, in Burma, even when it is part of India, we find it very 
difficult to have our vernacular education recognised, and even if recognised, 
it is very difficult to get the necessary sanction with the requisite number of 
teachers for getting proper grants. In the future Constitution, unless there ia 
a specific provision made on the lines recommended in Proposal No. 85 at the 
end of the first Round Table Conference, we are afraid that our vernacular 
education is bound to suffer. Vernacular education is quite necessary for us 
because there may be occasions, and very frequent occasions, for Indians in 
Burma fceing sent out for education in India and we are anxious that the 
Indians in Burma should have their own culture and their own vernacular. *
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For this purpose we want a provision like the one proposed in Article 85 of the 
ftecbmmendations at the first Round Table Conferende:

“ It is agreed th%t the A<jt should provide th%t there &ho'.iid bo no discrimination 
M'hother legislative or administrative, against any, existing commercial interests

The minorities should be assured :
“ an equitable share in the employment and application of the sums which may be 
provided from funds under the State or other budget for educational, religious and chari- 
table purposes

We want that Indian education should bo made one of the special respon
sibilities of the Governor. These are the elementary privileges which we are 
claiming as people ŵ ho haye built up Burma. It is not only in the interests o  ̂
the Indians in Burma but also in the interests of the Indians in India that I am 
seeking your support. A weighty pronouncement by the Council of State in 
the form of a Resolution like this would help us in securing the safeguards which 
w’e want and which we regard as vital for our life as a community in Burma. I 
appeal to the Government to support me in having this Resolution passed. 1 
am aware that the Leader of the House may tell me that the discussions will be 
forwarded to the proper quarters for consideration. But what I want is 
that the Select Committee before it frames its report should have the con
sidered opinion of this House that there ought to be no distinction made between 
British subjects from the United Kingdom and British subjects from India. 
It is not too late. The proposals hikve been before the Select Committee and 
memoranda have been submitted by various delegates, and the Select Commit
tee is still considering its report, and it is not too late to send in a Resolution 
like this for the consideration of His Majesty’s Government. The Resolution, 
if passed, will carry very great weight with the Select Committee in time to 
prevent the mischief of discriminatory legislation being allowed to Burma, and 
it will also prevent a good deal of miscliief which would otherwise result to the 
Indian community. We regard it as of vital importance to our very existence 
in Burma.

With these words. Sir, I commend this Resolution to the acceptance of 
the House.

The H onourable Mr , E. MILLER (Bombay Chamber of Commerce) : 
Sir, the desire underlying this Resolution must be one with which all Honour' 
able Members have the fullest sympathy and I am sure His Majesty’s Gov; 
emnient as well as the Government of India will do everything to safeguard 
Indian interests in Bmma under the new constitution. It seems to me how
ever that the extent of success that is achieved in this direction must largely lie 
with Indians and Burmans themselves and not with the respective Governments 
and mutual good-will is what is required. On more than one occasion during 
Ihe last session at Delhi I noticed that, both in this House and another place, 
staternents were made as to what would be the correct attitude for the new 
constitution iii India to take towards Burma if it was separated and someoftlie 
remarks indicated, in my opinion, a regrettable lack of the spirit of gpod-will.

, 1 may have been wrong but if not may I suggest that an opportunity is taken ih i  
sesrfon of a definite expression of mutual good-wlU and the desire for full
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reciprocity. Tliis would assist His Majesty’s Government tlie Oovieniment 
of Jndia in protecting the interests of both Indians and Burmans.
• I should like to add that it should be borne in niind that safpgu^ris which 

might protect Indian interests might not be considered adequate for British 
industries in Bu^ma which are largely in the form of fixed assets while Jndiau 
mterests, excepting the present unfortunate position of the Chettis, are Jargelj 
trading interests and liquid in nature.

With these few words, Sir, I support the Resolution.
TpE H okoubable D iwan B ahadur Q. N -^BA yAN ASW Al^I C H ^T TI 

(Madras : Non-ljuhammadan) : Sir, I have great pleasure in supportii^ tj^
Resohition brought up by the Honourable Mr. Chari. I think an expression of 
opinion at this juncture will be very timely, as the Joint Select Committee is 
probably just finishing their Report and any considered opinion from this 
House would be of great value. Burma has benefited from Indian emigration 
a great deal, and especially through the commercial comnmnity, known as the 
Clwtti community. Sir, the Chetti community alone have invested about 80 
crores of ru}>ee8 in advancing money during the agricultural season and against 
mortgages of land. The advances made by them to agriculturists in Burma 
is mainly responsible for the advanced position of Burma agriculturally. Sir, 
it is essential for Burma that the interests of Indians should be safeguarded. It 
is the rronfiy-lenders’ investments in land which is responsible for Burma’s 
Bcmnd position, and if alienation is rcstrict̂ ed, I think a large number of Chettis 
will become bankrupts, and also people who have settled there and have been 
living there for years will be sufierers. Therefore it is nothing but appropriate 
that the interests of Indians settled there and doing business there should 
not be affected.

With these few words, I have great pleasure in supporting the Resolution.
Tiiw HoMouJiAB3>K SAiyii> RAJ<̂ A ALI (United Provinces: Nominated 

•Non-Olfecial): Sir, I rise to support the Resolution that has been moved by 
thj9 Honourable Mr. Chari. He has explained the position at some length. 
This Ifouse is well aware that in Burma there hap always existed a cert̂ rin 
m̂pû PLt of prejudicja against Indians, for reasons into which I do not thijik I 

need ejuer at this stage. That has unfortunately strengthened very consi
derably during the past fpur pr five years, in other wpyds, ever since gurma has 
had a rcasQnable exp€cta|/ion of separating from India. The c ŝe ha9 
brou^ ît fuUy tpthe notice of the House by the Honourable ftlr. f)h^i, but 
thefe is just one small point abput which my mind î  not quite free from doubt.

The Honourable Mr. Chari pointed out that it was quite in the air that 
after the new constitution c îne intp forcie the Bprmia Legislative Qouncil 
inight put restrictions on the alienation of land. Now, ^ir, th^ w a question 
which Honourable Members would remember is by no means peculiar to Burm .̂ 
The question became pf vital jnterest in Northern India more tfiap 30 years 
ago, and legislation pnttinjg very conside|*able restrictloiw on tl̂ e alienation of 
Itod had to be passed in the Punjab about 30 years or more ago. result 
naturally has been thî t thp value of land hâ  gone down. StiU those who 
were respf>n9ible for this pojjcy ttbu^ht tK^ i£ lea to tte jgreatert good pf tKe 
greatest; number. In recent year  ̂a^ar^in le^aslatio  ̂ putting
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oonsidexable restrictions on the right of alienation has been introduced into a 
number of provinces. No less than five Bills have been introduced in the 
tlixit^d Provinces Legislative Council and I believe similar legislation has beeu 
introduced in other Provincial Legislatures. What I would like this Honour
able House to consider is this. Suppose the attitude taken up by the Burma < 
Legislative Council is this :

“  We have a number of agnoulturists and a numbar of landlords and we do not want 
the lands to pass out of the hands of those agriculturists and landlords into the hands of 
non-agriculturists and noii-landlords, whether they be Indians or Burmans

If the Burmese take up that line, I am afraid we in India liave not got a 
very strong answer to make. If, however, the le ĵjisktion savours of an3rthix:̂  
like discrimination, if it is aimed at Indians assuch, we have wery right to 
protest very strongly and o\ir cause is so streng and jnst that I have not the 
least doubt that His Majesty’s Grovermnent will put a check on the desire 
of Burmans to have vengeance on Indians. But if that element of discrimina
tion is lacking, if the Burma Legislature wants to treat Indians and Burmans 
in exactly the same manner, the position is different. If A advances Rs. 5 
to B and hypothecates property worth Rs. 10,000 it should certainly not be 
open to A to bring that property worth Rs. 10,000 to sale in execution of a 
^cree the principal amount of which was only Rs. 5. That is exactly what 
has happened in India. It does not matter whether the man who has advanced 
the money is a Burman or Indian as long as he is a non-agriculturist. If 
the Burma Legislative Council want to treat both races on an equal footing, I 
do not think we have a very strong case to urge. But if there is any case of 
discrimination we have a strong ca^. I raised this point because it is very 
important. We in India do not realî se that putting restrictions on the aliena
tion of land subjects the community at large to any very great disadvantage. 
No doubt there is a class that is hit and that is the money-lending class ; but 
the majority of people do not carry on a money-lending business ; the majority 
unfortunately borrow. Therefore in India surely a very strong case has been 
made out for putting on such restrictions and legislation on these lines has 
been introduced in most local Councils. I do not see on what valid grounds we 
can oppose this policy of the future Burma Legislative Council. But I cer
tainly would like to put this point before the Council and call attention to it. 
All that I want is that there should be no discrimination. We do note want 
Indians to be put in a position of special favour and privilege as against 
Burmans, and I do not think that is what the House wants.

T he H o n ou rable  Mr. HOSSAIN IMAM (Bihar and Orissa: Muham
madan) : I just wish to say a few words about this Resolution before the 
House. Our Party is in entire agreement with the Honourable mover and we 
all wish that there should be an open dpor policy in Burma for Indians. But 
we wish to safeguard our position, that our approval of this Resolution should 
not be taken as giving our implied consent to the separation of Burma. J^We 
are opposed to that and we shall ever be opposed to that. But w%are not so 
foolisb as not to take notice of what is going to happen in the future. We 
might protest, but we know it will be ineffective, and therefore we are enter*
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ing our protest, and stating what should be the exact order of things in th© 
tutjire Bnrman constitution. We ate in entire agreement with the mover as 
far as rights and liberties of Indians are concerned. This is all I have tosayr

T he  Honourable Khan Bahadur Mian Sir FAZL-I-HUSAIN (Educa- 
iion, Health and Lands Member): Sir, as has been very rightly pointed out 
by the Deputy Leader of the Opposition, the Resolution assumes separation 
of Burma, As a matter of fact His Majesty’s Government have not arrived 
at any decision and the Secretary of State throughout his Memoranda that 
he has presented to the Joint Select Committee has consistently maintained 
the position that all this is contingent upon the recommendation of the Joint 
Select Committee that Burma shall be separated and confirmation of that rê  
commendation by Parliament. Subject to that he has made certain proposals. 
As regards the subject-matter of the Resolution the Government of India 
naturally take the liveliest and keenest possible interest in the points .raised in 
the Resolution. All the material that was available up till now was placed 
througli the Secretary of State before the Joint Select Committee. I have 
not the slightest doubt that this matter has been threshed out by the Joint 
Select Committee and the Indian delegates who worked with the Joint Select 
Committee are aware of all the facts. What more can be done ? We 
shall be very glad if more light is thrown on the subject to comnmnicate at 
once to the Secretary of State such additional light as is thrown on the sub
ject. As the mover of the Resolution pointed out, I told him before coming 
to the House that I shall be glad to communicate the debate upon the Reso
lution to the Secretary of State, so that if ho feels that there is time still for the 
Joint Select Committee to tackle this matter they may do so. We must not 
forget the fact that we are in August now, the Committee has arisen and will 
not meet till October and we are looking forward to see the Report in October, 
It would not do to say, “ It is all right ” . It may be or it may not be. Well, 
w  ̂may be in time, but it is not unlikely that we may not be in time. I would 
not conceal this fact from the House that the debate, the very important 
debate, perhaps is not in time ; I am afraid not. Great stress is laid on Mr. 
Harper’s memorandum but I find from the literature on the subject that is at 
my disposal that Mr. Harper’s memorandmn has been very carefully con
sidered by the Secretary of State and that in the papers that are before the 
Joint Select Committee Mr. Harper’s memorandum has elicited a great deal 
of interest on account of the proposals contained therein. So I have been 
trying to find whether there is something more that can be done by the Gov
ernment of India in this matter and I must confess that I have not yet suc
ceeded in finding what it is that Government can do to promote the object witb 
which the Council and those who have spoken in support of the ReaoIuti<m 
sympathise. Is there anything else that we can do, Sir ? If so, we shall be 
glad to do it.

T he H on ou rable  th e  PRESIDENT : It is four o’clock now and under 
the Standing Orders we must proceed with the discussion of the adjournment 
motion, bijt as I understand that Mr. Chfwi’s Resolution is of very great import
ance and thete are many other Members desirous of speaking on it, his R efla
tion will be resumed after the aidjoumment motion has been discusBed.
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[Mr. Preeideat.]
I must point out to HoDourable Members that under Standing Order 2̂  

no speech, including the mover’s, is ^Uoy^d to exceed 15 minutes on an 
Adjournment motion. ,

MOTION FOR ADJOURNMENT.
P ro po se d  r e m o v a l  of th e  I m p e r ia l  I n stitu te  of  A g r ic u ltu r a l  R esearch

fbomPusa to Delhi.
The Honourable Me. HOSSAIN IM!AM (Bihar and Orissa : Muham

madan): Sir, I wish to move ;
“ Tliat the Counoil do now adjourn

I do 80 to discuss a matter of urgent public importance, namely, the proposed 
Temoval of the Imperial Institute of Agricultural Research from Pusa to Delhi. 
The calamity which befell Bihar is regarded as a national calamity by entire 
India. Sympathetic words were given to the people of Bihar, but to the 
Department of Eduoation, Health and Lands it came as a godsend and it gave 
an opportunity to bring into effect their pet scheme which they were afraid of 
bringing forward in days of prosperity.

We are told, Sir, that the officers of the Imperial Services found life at 
Imperial D,elhi to be something quite different from the life at Pusa. The 
Attraction of Delhi was great and the social amenities of the capital were much 
blotter than that of Pusa. At the time of the Royal Commisvsion on Agriculture, 
the proposal wâ  placed by some interested persons that this Institute should 
i>e transferred from Pusa to somewhere near Delhi. The Conunission which 
was decidedly not in favour of iPusfi—it had put in a few words about its bad 
location—‘StiU could not support the idea that it should be shifted from Its 
presept site to a place near about Delhi and the Government’s Memorandiyn 
No. 8150/34-A. candidly admits it. The Commission did not recommend its 
transfer after the expenditure of so i¥Luch money on equipment and develop- 
pient. The only reply which the Department of Education, Health and 
Lands has given to us is that on account of the earthquake t]ie buildings are 
estimated to require Rs. 7 lakhs to put them in repair. As far as the question 
of expense on repair goes, nobody can take exception but, Sir, there is a state- 
inent in the Memorandum to which we take very s|)rong exception. It is this ;

“ Tbe Bubterranoan disturbances caui^ by t|ie earthquake ma^e it im ]^ ib le  to 
p i^ iot witii certainty whether: the new buil< r̂>  ̂woulcj be safe against subsidence of site 

B̂vels involving fresh expenditure on repairs or over new consiruction
I thought all along, Sir, ft»d I was told so in the Council tĵ at the Govern- 

4  5 pm 9^̂  indivx^ble upit, hut I find that
the Department of Commerce is going to spend not 

Rs. 7 lakhs, but something like Rs. 70 lakhs in that very area which is said 
to be unaafe and therefore not ̂ t \>o build apy bi41<diî 8 on. T^e Railway 
Department is going ito spend 1 ^ ^  of r̂ ipeî  in buildings.
■Why this change of policy betwoen ou  ̂a;̂ d ? 4^d thep, Sir,
the ori^njal estim ^ is Rs, 7 la ]^  Hp!^. "^he doubt
that I had in my that may Qonfirmed by a



note sent to us last night by Sir Guthrie Russell. I refer to the Jleport of the 
Standmg Fihance Gonimitt^ iot Railwayls in which I find* that the works iH 
Jamalpur, which were estimated to cost Rs. 66 lakhs, have been brought down 
by the Chief Cpoimissioner fpr Railways to Rs. 26 kkhs. That siwws, Sir, 
tlMrt*tbe original estimate was very exaggerated,
• T he H on oUb a b l e  Sm GUTHRIE RUSSELL (Chief Conimisflioaer of 
Railways): It is an entirely different schen̂ e from the original one.

T he H onourable Mr . HOSSAIN IMAM: That is exactly my poinfe. 
A new scheme has l^en devised to do the same work as the Rs. 66 lakhs scheiae. 
If you had looked into it and devoted your time to see how you coidd save 
money, the Rs. 7 lakhs could have been very easily reduced to Ry. 2 or Jls, 3 
lakl.s. Now, Sir, the curious memorandum that has been placed before us says:

“ Rather than sink more money on the exiŝ iing site, the Goverumeat of Xndift oouaidM
moment opportune, when money is cheap, to correct the original mistake, a>d to coa- 

gtruct from loan funds at a total capital cost not exceeding Rs. 36 lakhs the Institute at a 
liiore central and acce^ibte sftft which is available within 12 miles of Delhi
It fails to consider how Rs. 36 lakhs can be a smaller sum than Rs. 7 kkhsr 
tls. 36 lakhs i& being taken from loan funds. In the first place, Sir, this is rath^ 
an innovation. Up to now the system has been, Sir, that public utility works 
which do not give a return are financed from revenue heads and not from capital. 
With the exception of Imperial Delhi which has been constructed from loan 
fands, most of our public utility depaxtments have been constructed from satings 
Bfid revenue accounts. This time we are going out of that general rule aimp^ 
because there is nothing available in the budget. The necessity was presamg 
according to the Depextment of Bdncation, Health and Lands aiad money was 
not to be had. The Finance Member could not get Rs. 40 lakhs for nothixkg* 
So we had to fall back on the capital account. In estimating, Sir, the actual 
cost of the transfer the Government have not taken into account the interest 
wfiich we would have to pay on the construction of this new Institute. That is a 
recurring charge with which we are going to saddle the finances of the Govem- 
tnent of India and, Sir, I am very much afraid that, instead of leaving the thing 
on the plane of economics, people have tried to give it a colour of provincialism 
and if anybody is to blame, Sir, for this provincial bias I should say it is the 
three heads of this department concerned who belong to three provinces and 
lock at the matter from a parochial rather than an all-India point of view.

Then, Sir, the statement has been made that one of the advantages d? 
having the Institute near New Delhi is that research workers would come mto 
contact, with other experts. If, Sir, this is the reason for centraKzatioil, I 
hope. Sir, that they will abolish all the outlying station‘d. We have got an 
haiititute at Bangalore, at Kamal, at Coimbatore, where research work is being 
A>ne iax certain subjects. Shall we shut down the doors of these research P i 
ttites because they are not central ? Apparently, all the drawbacks Off an rm-* 
li^althy climate, insufficient rainfiiH and unproductive soil are a® nothing to the 
advantage of a central position near the Imperial capital.

"Sow, Sir, we come to an interesting point. The Gror̂ npilent s4id tl^t 
on aooount of the transfer from one place to anothbr the Won: wlU be 
M54CTS
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located that for two yeara practically no work will be done. I will read the 
passage:

“ The expmditure on account of the tpansport of personnel and equipment from Puaa 
to the new gite will, it is estimated  ̂coat Rs. lakhs during the period of the move, which 
it is anticipated will cover a period of two years. This expenditure will l^ offset by savings 
ilK the normal budget of the Institute, ae its activities at Pusa during the move will be rapid
ly restricted as the final stage approaches. There will, therefore, be no extra exponditore 
on this account
We are promised, Sir, that there will be no extra expenditure because of the 
tifansfer. But out of Rs. 9 lakhs of ordinary budget we will save Rs. 2  ̂lakhs 
by curtailing its activities, so that for two years we will be spending Rs. 7  ̂
lakhs without tangible results.

Added to all this, Sir, the fact must not be overlooked that in the period 
during which this Institute has been in existence it has done wonderful 
service. I do not think the department will say that this Institute lias failed in 
its work or that it has lost anything by being located there. It has g'ven to 
India many things which have added materially to its well-being and agricul
tural prosperity. I do not regard this as an opportune time, when Indian 
fiinanees are in such a deplorable condition, for spending a pie more than ncces-̂  
flory.

Sir, I move.
The H0N0URABLE\Sra GHULAM HUSAIN HIDAYATALLAH (Bom  ̂

bay: Nominated Non-Official): Mr. President, I have heard with great in-; 
teiest the speech of the mover, Sir, who said he was not treating the question 
from a parochial point of view but all that I heard from him was 
nothing but insular considerations to retain the Institute of Agricultural 
Research at Pusa. I would request the Honourable Members of this House to 
take a detached view of the whole question and not look at it from the pomt 
of view of provincial benefits.

Sir, the first point that the Honourable mover urged against the removal of 
the Institute from Pusa to Delhi was the consideration of finance. He said 
that the buildings and the laboratory that have been completely ruined by 
the earthquake will require Rs. 7 lakhs more to rebuild, but if we move the 
Institute from Pusa to Delhi, it will cost nearly Rs. 30 lakhs. Then he urged 
another point. Why should the Gk)vemnient of India at this time spend the 
money out of capital and not out of the recurring reveJiues From the very 
little I know of finance, when you want to construct anything new, you require 
capital expenditure; only for its maintenance you will resort to revenue  ̂
Taking for granted that Rs. 36 lakhs are required for building this Institute in 
Delhi, is it too large a sum of money ? The money is now very cheap. What 
will be the interest ? I do not think it will be over Rs. 1,20,000 a year on 
Be. 36 lakhs. Is it worth while to spend that money for the purpose of havhig 
an Institute at Delhi where it will serve, as I will presently show, better results 
than at Pusa?

T?b Honoubable Rai Bahapuiei Lala BAM SARAN DAS > Ur that a 
pioductivp wort may I ask ?
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T he  H o n o u rable  Sir  GHtJLAM HUSAIN HIDAYATALLAH: In
directly it ifl more productive than the productive works. Here experini^its 
will*be" carried out which will benefit the whole of India which is considered an 
agricultural country. All the agriculturists will benefit by those experiments.

T he  H on ou rable  R a i B a h a d u r  L ala  RAM SARAN DAS: Are they 
not benefiting now ?

T h e  H on ou rable  Sir  GHULAM HUSAIN HIDAYATALLAH: I will 
give my Honourable friend an example of the experiments that are being 
carried on at Pusa. In my part of the country, namely, Sind, which is purely 
an agricultural province, Pusa is known by its wheat only. You ask any 
agriculturist in Sind, who is interested in scientific agriculture, he does not 
know where Pusa is situate. Pusa is only known for its wheat, Sir. It is 
owing to the inaccessibility of Pusa that officers of Provincial Governments do 
not go there. Universities are out of touch with it, and those agriculturists 
who are interested in scientific agriculture never care to go there. Again, Sir, 
may I ask my Honourable friend the mover of this Motion whether irrigated 
crops could be grown in Pusa ? I am asking him about cotton. He cannot 
grow cotton in Pusa.

T he H o n ou rable  Mr . HOSSAIN IMAM: Cotton is being looked after 
by the Central Cotton Committee which has got more finance, more expert 
opinion, and more centralised research than Pusa can ever have.

T h e H on ou rable  Sir  GHULAM HUSAIN HIDAYATALLAH; My 
point is, can you grow cotton in Pusa ? If you cannot grow it, how can you 
carry on experiments in cotton at Pusa ? My province is more agricultural 
and one of its main crops is cotton. Therefore, it is clear from the mover’s 
reply to my question that he cannot grow cotton in Pusa. That clearly show® 
that Pusa is not a very ideal place for such an Institute where you cannot grow 
all sorts of crops. If you cannot grow all sorts of crops much less can you carry 
on experiments on those crops.

T he H on ou rable  R at B a h a d u r  L a la  RAM SARAN DAS: Can you 
grow jute at Delhi ?

T he H onou rable  Sir  GHULAM HUSAIN HIDAYATALLAH: I 
think in Pusa also you cannot. Now, Sir, Pusa is inaccessible. That is one 
of the groimds why officers of the Provincial Gk)vemments as well as the 
agriculturists who are interested in scientific agriculture have not taken advan
tage of ilf. It is now proposed to remove it to Delhi. Delhi is known all over 
the world. The peasant in Bihar or Bengal knows Delhi and the Institute i/s 
going to be concentrated near Delhi, which is a very central place because of 
railway facilities and other facilities of communication. The greatest advan
tage will be that we will have this Institute at a central place where the Council 
of Agricultural Research is also situate. People attending any of the meetinga 
of the Council of Agricultural Research will have an opportunity of going and 
seeing this Institute. Further, my friends from Bihar and Orissa and Bengal 
have no cause for complaint. All the research sub-stations are not going to be 
abolished. We have them in the Deccan, in Sind, and all over India. So, they 
niay retain oAe at Pusa or in Bihar or somewhere near. The removal to a  
central place like Delhi will benefit the greatest number of agriculturists wlio 
can see the demonstrations and the work here.
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Thb Hqnoubable Mr. MAHMOOD SUHRAWARDY (We«t Bepgal:
Mubftlamadan): Sir, India is an agricultural country and the great majoiity 
vf its population live on agricultural resources. Sit, the House will agree wit^ 
me when I Bay that 96 per «ent. of its rural population are directly and in
directly liviî g on the Und and are called agriculturists.

T he H o n o u r a ble  M r . BIJAY KUMAR BASU; 100 per cent. ‘
The HoNonRABLE Mr . MAHMOOD SUHRAWARDY : I think it ia 95 

pet cent. If you read the Gateteer of Sir John Strachic he says there 95 per 
cent.

Sir, the Government of India have, after careful consideration, come to 
the concluBion that it is in the interests of agricultural research in India to 
transfer the Central Research Institute from Pusa to tlie neighbourhood of 
Delhi. Sir, as Providence had ordained, the earthquake has done enormous 
dacnage in Bihar and Orissa and to the buildings in Pusa.

Th* HtwoUBAMiB Mb . BiJAY KUMAR BASU: And great benefit
for Delhi !

T he H on o u r a ble  M r . MAHMOOD SUHRAWARDY; We cannot sit 
in  judgment over Providence. It is estimated that it wiU take at kadt 10 years 
to rebuild the pros^rous cities and towns of Bihar. Funds aie  necessary 
to repair these buildings, which is estimated at about Rs. 7 lakhs. Now, 
Government have come to the conclusion that it is best to spend Rs. 36 lakhs 
in building a new Research Institute in the neighbourhood of Delhi to develop 
the a^cultural resources of this country. Research experts and agricultural 
experts support this removal to Delhi as the soil in its neighbourhood is best 
suited for scientiilc teeearchijs, in agriculture.

(At this stage, several Honourable Members interrupted.)
T h e  H o n o u r a b le  t h e  PRESIDENT : Order, order. Members > will 

have a hmited time and I would not like the Honourable Member to be in
terrupted.

The Honoubabui Mr , MAHMOOD SUHRAWARDY ; Sir, I thank
you.

Sir, the Central Research Institute is for the benefit of all the provinces 
in India and not for the province of my Honotiiuble friend Mr. Hossain Imam 
alone. I am always with him when be is in the right but sentimental opinions 
are the result of a perverted mentality. The aims and objects of the Agri
cultural Research Institute is to do #ork for the benefit of the small peasantry 
IsndholderR as well as for the benefit of rich landholders. 8ir, I strongly 
support the move of the Agrict^ural Research Institute from Pusa to the 
neighboutbood of Delhi in the interest of the teeming agriculturists of the 
conntrj'.

Honourable Nawab Maĵ ik MOHAMMAl) HÂ TAT KHAN NOON 
(Pwnjajb : Nomipated Non-Official): Sir, tl̂ e main question t© be consider- 
ec( i0,:wbi<  ̂isthemi»e suitalbie site the iw  ? J|ty H«nourib)e ^end the 
'x a i t y t t 'JBotion, 1^ l^tdly toupli^ this- |»ip)t. -He went on, dis- 
ouwing the budgets and f i n a n c e s , < > f  we cot^t^. I would
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beg to submit that first of all we must decide thiH point, as to which of the 
two sites is the more suitable. My friend has not given a single point in 
favqur of Pu â. Well, there are so many authorities to show that Pusa is 
not suitable for such an all-India institution. [An HonoiirMe Member: 
“ Give us one instiance V*) I have the authority of the Royal Commission on 
Agriculture and others. We have to remember, Sir, that this is an Institute 
fbx the whole of India and not for any particular province. Leaving other 
aspects alone, this pjace Pusa is inaccessible to the people living in the major 
part of India. My Honourable friend, Rai Bahadur Lala Ram Saran Das, wnll 
bear me out that cotton is the most imjwtant autumn crop in northern Ijidia, 
and that is a crop which camiot be successfully grown at Pusa and no experi
ments can be made in connection with it. Then as regards expenditure, 
what is an expenditure of Rs. 27 lakhs as oompared with the importance of 
agricultoire to the whole of India. A majoc portion of India’s population 
depends on agriculture, and I would oaU this expenditure of Rs. 27 lakhs a 
paltry sum. In these days money can be had at olteap rates. There is Another 
point to which rrferenoe has been made. We know that the old buildings of Pnaa 
came to grief during the earthquake and now we cannot deny that Pusa lies 
in a tract which is liable to earthquakes. Is there any justification for run- 
nii^ a risk and investing large sums of money on building when there is grave 
danger of the buildings again coming to |p:ief through earthquakes i Bihar 
and Orissa- will not be left without som  ̂ local small institution required for 
local neces&itieB of resiQarch. They have already had some big grants from 
Government and they are conducting researches on sugar-cane, and I am auje 
if they want more money they will get it f{» a small institution sufficient fiar 
their requirements. There are such institutions in the different provinces.

Sir, there are climatic difficulties, there is the inaccessibility of the place, 
there is the risk of earthquakcH, and there is the difficulty of carrying out 
experiments on the more important crops. For these reasons. Sir, I do not 
Bee*any justification for a proposal to oppose the shifting of the Institute 
from Pusa to Delhi. My Honourable friend said something about the cala
mity witli which Bihar and Oiissa has met. We have everj  ̂sympathy with 
them in that and 1 think the whole of India h«s sympathised in a practicfvl 
fona by subscribing towards the Relief Fund. But this is a special case 
and we must consider it on its own merits and should not be influenced hy 
»eotiinental reasons. Considering all these things I fully support the proposal 
that rthê  institution shotUd be shifted from Pusa to Dellii,

T h e  H o n o u r a b le  M r. E . M IL L E R  (B om bay  Chamber o f  Com m erce) : 
Sir, otte must feel in  syn^pathy with the >Honourable Mr. Hoeaain Im am  in  
tooving this Resolution, for  he com es from  Bihar and Orissa and no douijft the 
itransf^ o f  the Agricultural cResearch Institute muflt be felt b y  him  and other 
residents in that area as a personal loss. I t  undoubtedly  is, but m  other 
ap^kers have already said this <^uestiion •jDWt be cojw idered ifrom an aJi^Iadia 
point o f  view and u p t fr<w  a ja ipvipcia l,point o f  v i ^ .  W h at is beet for  the 
country as a wl^qle I  i  phivk i t  jm ust be attou^ted A a t  n<^ eu tiw ly
the o ^ t  «u i^ b le  j)la o e fo r  I n ^ u t e *  tike l in lH h g w

jhaye >9o 1  r̂e|)arodifco
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[Mr. E. Miller.]
Having done this, what is the best action to take ? Situation and cost are 

the two governing factors and I am prepared to accept that the site sel(?cted 
by the Government of India is suitably situated, therefore I support Ĝ pvem- 
ment’s proposal generally but I should like to make it conditional on the esti
mates being subjected to a rigid scrutiny with a view to keeping the capital cont 
of the new buildings, etc., as low as possible, commensurate with the installa
tion of adequate equipment for the successful working of the institution. Also 
I wish to stress that when the estimates are submitted for sanction it must be 
clearly understood that the figures cover the total cost and that no demand will 
be made at a later date for a supplementary grant.

The Honourable K han Bahadur Syed ABDUL HAFEEZ (East 
Bengal: Muhammadan): The proposal of the Government to move the Pusa 
Institute to Dellii which is the most central place from all points of view is a 
laudable one, and as far as I can ascertain my province is also of the same opi
nion. Besides this the proposition is sound for this reason that it will not touch 
the Exchequer. The Government will perhaps spend money from the loan 
fimds and the interest on that loeui will be approximately about a lakh or so. 
The House will agree with me that this amount is not too heavy a sum if spent 
for bettering the lot of agriculturists of India as a whole. Coming froin Bengal 
where my interests in agricultural lands is the biggest among the Muslims 
and which lies in at least seven districts, therefore my considered opinion is 
that the move will do immense good to the peasant class as well as to the land
owners, and I would earnestly request the House to support the Government.

T he Honourable Diwan Bahadur G. NARAYANASWAMI CHETTI 
(Madras : Non-Muhammadan): Sir, the question of the transfer of the
Imperial Institute of Agricultural Research from Pusa to Delhi should be 
regarded as a business proposition. We have heard a good deal about the 
enormous additional cost but it really amounts to this, that the difference in 
capital cost of a new institute at Delhi and the estimated cost of building a new 
laboratory at Pusa and of repairing the earthquake damage is a matter of 
Rs, 29 lakhs, which involves an annual charge of about Rs. IJ lakhs—if we 
allow for its eventual amortisation. An extra lakh or so per annum is not a 
large amoxuit to pay for the improvement of India’s greatest industry or a 
disproportionate insuraiKje premium to assure the efficiency of the central 
agricultural research institute for all India. We have established an .Imperial 
Council of Agricultural Research in order to promote and co-ordinate agricul
tural research throughout India as rec<mmiended by the Royal Commission on 
Agriculture and we have provided the Council with an average of Rs. 5 lakhs per 
annum for the encouragement of research. We know from the meetings for 
Members of this House to discuss the CounciFs work which have been arranged 
by the Honourable Member in charge of Education, Health and Lands^ 
that the Council is fulfilling the object for which it was created and that all over 
India grants for research have bieu made and that every province is bene
fited. But we also see from the Reports of the Council that they find a Central 
Reseaxch InatitutiB to be necessary and if we are to have such aji institute, it 
should be as efficieoit as possible. The annual budget for the Imperial Institute 
of Agricultural Research, excluding its sub-stations, is approximately Rs. 8
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laVl)s per annum, and if by the'expenditure of another lakh or bo we can in- 
<jrease its efficiency, it would be false economy to hold back. Coming as I do 
frdm the Madras Presidency and being acquainted with Coimbatore, I have 
perspnal knowledge of the value of central agricultural research stations. 
Coimbatore is the headquarters of the Agricultural Department of the Madras 

•Presidency and the site of our a<jtive provincial agricultural research institute* 
JBut it has also the privilege of possessing an imperial inBtitution— t̂he Imperial 
Sugar-cane-breeding Station, from which have emanated the Coimbatore canes 
which are now famous throi^ghout the world. This sub-station  ̂ which is a 
branch of the Imperial Institute of Agricultural Research, has provided im  ̂
proved  seedling canes for the whole of India and I note from the latest review of 
the sugar industry of India published in the Indian Trade Journal that the 
area under improved canes has now reached 18 lakhs of acres, of which some 15 
lakhs of acres are Coimbatore canes. This shows what a suitably placed 
central institute can do for the whole of India. The benefit has^not been all on 
one side and conversely the Coimbatore district and the Madras Presidency in 
general have benefited by work carried out at Pusa, e.y.̂  the research work on 
the control of insect pests and diseases, although we have a good scientific agri
cultural research institute of our own.

The Royal Commission on Agriculture found that although it had many 
Haticcesses to its credit, the Imperial Institute of Agricultural Research at Piisa 
had failed in certain definite respects and that largely because of its isolation. 
Unless one is dealing with something dangerous like explosives, a research 
institute should be conveniently placed where the workers employed in them 
can be in touch with scientific thought and educated opinion in the country 
generally. The scientific workers employed at Pusa have no facilities for scien
tific intercourse with people outside their own immediate sphere. The railway 
communications of Pusa are bad, fojr it is cut oflf from the main broad gauge 
swtem of India by the Ganges. It is not centrally placed and is difficult of 
access to workers in other parts of India. A central research institute should 
be placed where its laboratories, library, herbariums, etc., are reasonably 
accessible to scientific workers, agricultural officers and to the many unoffici l̂s 
who are now interested in agricultural development from all parts of India. 
Other great federal countries, though they have special agricultural experi
mental stations dotted all over the coimtry, have the headquarters of thMr 
agricultural departments at the federal capital. The headquarters of the 
Uniteif States Department of Agriculture, for example, is at Washington, where 
are located the various bureaux which direct the federal schemes of research. 
In Canada, again, the headquarters of the Dominion Agricultural Department 
is at Ottawa, where also is their Dominion Experiment Station, although in 
Canada also the Agricultural Department is carrying out research work on 
special farms throughout the country.

To my mind it is a mere act of common prudence for the Government ot 
India to take this opportunity of fstablishing the Imperial Institute of Agri- 
<;ultural Research at a sit« in Delhi Province. They are ftwjed in any case with 
very comi^rable capital expenditure in order t6 m ^e good the damage caus^ 
by the earthquake. Although the eistimates of the cost of rê mirs have doubt- 

been pre|)ared as tjarefuHy afe pbssibW, there is tio cortamty that furtih«
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fDi.van Bahadur Q. Narayanaswami Chetti.]
expaDditure on repwrs will not be necessary in future, if the Institute remajns 
a0t FiBBa. It ifl clear from the Report of the Royal Commission on Agricultiire 
tlttiBt but for financial oonsiderati<H» they would have recommended imm^iiat^ 
tnyousfer of Pusa to a more suitable site. Since then cost of building has fallen 
very materially, whilst the average rate of interest on money has fallen even*’ 
more, and what would have represented an annual charge of Rs. 2̂  to Rn. $ 
hkhfi in 1928 is less than half that amount today. Moreover, the constitutional 
pontioais now altered. We are within a very short distance of the establish
ment of provincial autonomy, which is an additional reason why this Cent-ra! 
Research Institute should be within the imperial enclave.

I have the honour to be the representative of the Council of State on the 
Governing Body of the Imperial Council of Agricultural Research and to my 
mnd the fact that Delhi is the headquarters of the Research Council is one of 
^ e  most cogent reasons for the transfer of the Imperial Institute of Agricultural 
Research to that place. We know that every year something like 70 agricul
tural officers, scientists from Indian universities and others comiected with the 
improvement of agriculture and animal husbandry in India visit Delhi in 
connection with the meetings of the Council and its various committees. A re- 
seajcch institute situated near Dejhi in close touch with the Council would be a 
Uvd affair and would have specially good prospects of future usefulness. Wa 
are dealing now with no matter of temporary importance but are conoeroied 
with a proposal from Government which cannot fail to have a most impiortaiit 
influence on the agriculture of the future. In my opinion the proposal k  a 
light and wise one, and I oppose the Motion.

The Honourable Mr. JAGADISH CHANDRA BANERJEE (East 
Bengal; Non-Mnhammadan) : Sir, the only point I want to impress is thip«, 
wiiether expert opinion and the opinions of different public bodies wore 
received before arriving at a decision to transfer the place from Piisa to the 
neighborhood of Delhi.

The Honourable Mr. BIJAY KUMAR BASU (Bengal : Nominated 
NpniOfficial): Sir, I followed the debate with some attention. I will begin by 
ref^ing to the speech made by my Honourable friend Diwan Bahadur 
il^y.ajiaswami Chetti. He told us that because it is an imperial institute it 
ahouJid If is the only reason for removal, may X ask

jfarayanaswami Ch^ti whether he would like the Coimbatore Research 
Jnptitute, which he said was fruitful of great results, to be transfexred to 
Deflii ?

T h e  H onou rable  Sa iy id  RAZA ALI (Unitied Provinces : Nominated 
NoB^Official): You could not grow ihxt cane in Delhi.

The Honourable Mr. BIJAY KUMAR BASU : Neither are all crops 
Ipjown ia Delhi; that is well knownu There are certain croj)s, as was pointed 
(Mjit by Rai Bahadur Lala Ram Saran Das, that ooidd not be grown in ©lellri. 
YiMi jMumot grow, Ut instance, jute in Delhi. That is a tsort of tiuag that wje 

got to face m wy place '̂ here you want to {daoe an of (bhia
i)}û ff!acte;r, I have not rô Uy jajij a3rgum«<nt (o  ̂€he renaovaJiwEoept thiftt 
ijbe tbe bistitute destroyed
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and if those have to be rebuilt, why not rebuild it iu a |4 *9 e wtict be
aoceAsible to everybody ? Pusa, I am told, is rather ins-cceflsible. I plead 
ignorance to the fact that I do not know exactly where Pusa is except that it 
ifi somewhere in Bihar. (Laughter.) I am not ashamed to acknowledge the fact 
tliat T. do not know where it is. I have never been to Pusa ; I have nevet 
been to many places in India for the matter of that. But a tree is generally 
fciown by its fruits. We have heard of Pusa wheat. If we get good results 
from resê arch thete it is all right. We have been told that the buildings have 
been destroyed and whenever there is an institution which boars the l>ig name 
of an imperial institute it ought to be placed in the Imperial City, free from 
the influence of a provincial or a smaller Government, Oae argument is that 
there may be a clash between the Imperial and Local Governments as if th  ̂
Imperial Government cares anything for the clash from a Local Government.

T hk H onourable  Ma h a r a .ta d h ir aja  Sir  KAME8HWAR SINGH o:^ 
D a rbh an g a  : The Local (Jovernment has got nothing to do with the» Imperial
Institute at Pnsa.

The H o n ou rable  M r. BIJAY KUMAR BASU: There was an apprê  
hension but, Sir, it is neither here nor there. As money has to be spent in 
Pusa which is supposed to be a danger zone for earthquakes, it would be better 
and safer according to experts of the Government that such money should h€ 
spent in a place which is not yet a danger zone for earthquakes or any eon̂  
vnkions of nature. But 1 have not as yet heard even from my Honourable 
friend Sir Ghulam Husain Hidayatallah who very enthusiastically supported 
the proposal of the removal, except the inaccessibility of Pusa, what 
other groimds there were for coming to this decision, although I am sure that th« 
very fact that a large amount of money may have to be spent in Pufla whew 
the apprehension of earthquakes still exist is a good ground which appeals to 
me to bring that Institute which is really under the Central Government 
nftarabouts the headquarters of the Central Government. As regards th  ̂
financial question, which has been made a very big question by my Honourable 
friend Mr. Hossain Imam, I can remind him that there are provinoes which

in lalchfl md there are provinces which talk in hundreds. TherefOTÔ  
what is to us a very great figure is not really so great a figure to th« 
Government of India. What we call ship ” in India is called “ boat in 
England. So that question ought not to trouble the Honoiurable Mr. Hossaiu 
Iman\or any of us. Another thing which struck me wlien I was just looking 
through some papers— n̂otably one sent to me with the compliments of the 
Editor of the Whip—regarding the Pusa Institute was, that it wiis fouiided 
by that very able Viceroy, Lord Curzon, in 1903, and he established this Insta* 
tute at that place, Pusa. I was anxious to find out if there was any reaflott 
other than having a large Government estate in Pusa to be utilised that impelled 
Lord Curzon to place liat Inatitute at Pusa, because I bad m  idea that what--̂  
ever Lord Curzon did he did with such a thoroughness thaA; I expected liWWt 
there must have been some reasons other than merely having an unutilised 
Government estate for establishing this Institute at Pusa. But 1 was told on 
v ^  high ̂ iifchority tlwt iheBe was no other re^uon on reoqwj why liord Cwrzoa 

Pusa 4jbat mmmck a ^iract^ Government
^ ttld  be m
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^Mr. Bijay Kumar Basu.]
manner and {ortimately at this time the £30,000 gift of Mr. PWpps came in 
iandy and it was found that a Research Institute for Agriculture could be estab
lished. Now, having the land and money practically come from nowhtre it 
could be utilised and the outcome was the establishment of the Pusa Institute. 
There is nothing on record to show that Pusa was favoured because there wa« 
something inherent in Pusa that was necessary for a research institute. 
Therefore, now that an earthquake has destroyed the buildings at Pusa, why 
aot abandon the place and bring it up to a more central situation ?

T he  H o n o u r a ble  R at B a h a d u r  L a la  RAM SARAN DAB: Is  Delhi 
central?

T he H o n o u r a ble  M r . BIJAY KUMAR BASU : It is central in this 
that it is the headquarters of the Central Government. If you consider Cape 
Comorin it is not central. If you consider Baluchistan it might not be central. 
But Delhi is central because it is the head of the Central Government and insti
tutes which are controlled by the Central Government, 1 think, ought to be 
nearabouts the headquartercj of the Central Government because you can always 
have better control. Although 1 do not believe that research workers need be 
placed under the very eye a of the Central Government. Of course, I do not 
want it, because we should only look at their results and not at the location. 
It does not matter whether they can grow cotton in Pusa or cannot grow 
jute in Delhi. It makes very little difference, because ccrtain crops have to 
oe experimented with and the reports are sent out to the various Agricultural 
Departments, and there are various sub-stations which can go into these 
experiments on local crops. There are sub-stations in Bengal, for example, 
which can experiment on jute and I am sure, as Mr. Hossain Imam pointed out, 
the Central Cotton Conmiittee does make research in cotton. So the arguments 
that were advanced that certain crops are not grown in Pusa or certain crops 
cannot be grown in Delhi to my mind do not affect the question. The whdle 
question is whether an institute which is directly under the Central Govern
ment and which is directly under the Imperial Council of Agricultural Research 
ought not to work immediately under it3 supervision. The other point that 
was made— ~

T he H on o u r a ble  th e  PRESIDENT: Will you please conclude your 
 ̂ observations ? Your time is up.

. T hb  H on o u r a ble  Mr. BIJAY KUMAR BASU : Very well, Sir. I 
think I have said enough to show that this question ought not to fefe viewed 
in the light in which my friend Mr. Hossain Imam looked at it, and so far as the 
removal is concerned it really does not affect the province but the Central 
Government.

T he  H on ou rable  R a i B a h a d u r  L a la  MATHURA PRASAD 
MEHROTRA; Do you support our Motion?

T he  H oxVou rable  Mr. BIJAY KUMAR BASU: I  do not
- T he Ho n o u r a b l e  R ai BAHA^DtJR L a la  R A M  B A R A N  D A ft  (Ptinjiib : 
'KoB^M uham m adan): Sir, I  support the M otion  o f  mjr H onouriible coSengiie. 
© l e w d l y  it is the opin ion  o f  our Piarty th at th e  Ituititute shotdd 'be reta ined  at

88 ootJltoL  fltATte. [9th Aug. 19S4.



Pusa. Sir, my Honoxirable colleague from Sind has jiut fotward sonie argu- 
m€lht8 which have not appealed to me at all. He Baiyfl that Pnsa is not fliiitabie 
because there is no canal irrigation there. Bihar is on  ̂ of the ever greeu 
provinces and does not stand in need of artificial irrigation:

T h e H o n o u iu b l e  S ir  GHULAM HIDAYATALIAH: Sir, may I 
, correct the Honourable Member ? I said it cannot grow irrigated crops, that 

is, crops which are cultivated by irrigation*
T he H o n ou rable  R a i B a h a d u r  L a la  RAM SARAN DAS : I cannot 

understand, Sir, what is the material difEerence whether a crop is grown by 
artificial irrigation or by natural irrigation. My friend, the Honourable 
Nawab Mohammad Hayat Khan Noon has said that Delhi will̂  be a more 
central place for this Institute. I may point out that I do not take a selfish 
view in this matter but the general view of the taxpayer. I considered that 
the Punjab has got a great deal of benefit from the Pusa Institute in growing 
its crops. In growing crops of sugar-cane and crops of ootton and wheat we 
have greatly benefited by the Coimbatore and Pusa Institutes. My friend, 
the Honourable Mr. Basu has said that tlie Government has chosen the transfer 
of the Institute to Dellil on account of Bihar having become an earthquake 
zone------

T he H o n ou rable  Mr. BIJAY KX7MAR BASU: “ Perhaps,” I said. 
I am not in the know of the Government.

T he H onou rable  R a i B a h a d u r  L ala  RAM SARAN DAS: Even if it 
does become an earthquake zone, look what the Government is doing in a 
country like Japan which is subject to frequent earthquakes.

T he  H on ou rable  M r . BiJAY KUMAR BASU : They are building reed 
huts !

T he H o n ou rable  R ai B a h a d u r  L ala  RAM SARAN DAS : Even now, 
as I said—the Honourable Mr. Miller will support me—the reinforced cement 
concrete construction is free from the effects of earthquake.

As regards finance, I do not think any of us feel justified in incurring 
unnecessarily an extra expenditure of about Rs. 36 lakhs. We are getting full 
advantage from the Pusa Institute. 1 consider, Sir, that a bad precedent is 
being created. If the policy of the Government is that all the imperial insti
tutions should be concentrated in or around Delhi, then we shall have to 
tranter all the institutes, from Dehra Dun, from Muktesax, Bangalore, and 
other places as well. I hope, Sir, that the Honourable the Leader of the Kouse 
who is in charge of this Department will kindly give us the reasons which ted 
Lord Curzon’s Government to establish this Institute at Pusa and ako to 
substantiate whether this expenditure is justified. In case Pusa has become 
a danger zone and Government consider that Pusa is not the proper place for 
the Institute and Government admit their error in keeping this Institute th ^ , 
I propose that a really geographically central plaee be chosen. CawnLpore 
will be a much better central place.

Sir, i^yeral Members have painted out that as money ia cheap, the capital 
required can be had at a very cheap rate of interest. The ^tablished praotioe 
^  the 0<3i\tenLmeaitso far W  been to borrow money oiUy for productive workB̂
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[Bai Bah^ur LaLa Sai>an Dai.]
My Honourable frieud from Sind has not been able to eatablish that this k  a 
pwductive work, and as this ia not a productive work, I should like the 
Honourable the Leader to explain how be will find this money #Okd whether 
that money can be easily spared. I shall also expect the Honourable* the 
linance Secretary to throw some light as to how he can find this money.

With these remarks, Sir, I support the Motioaj.
T he H on ou rable  R ai B a h a d u r  L a l a  MATHURA PRASAD 

MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I rise to 
anpport the Motion moved by my Honourable friend Mr. Hossain Imam. My 
Honourable friend Sir Ghulam Husain Hidayatallah when he commenced speak
ing said that one should, in a problem like this, take a detached view, but, later 
tm, when he developed his arguments, we find that they were all in favour of Sind. 
He said that Pusa was not accessible to Sind. Then he further proceeded 
that Sind is a cotton-growing tract and that no experiment is being carried 
out in Pusa. In this way he went on to provincialism instead of taking a 
detached view which he wanted to place before the Council. Sir, I would 
place that view before the House and although our province will be the gainer 
in having this institute in Delhi, we should not be led away by provincialism 
on account of other considerations. It has been said that the Agricultural 
Commission was in favour of the transfer frorn Pusa but on financial considera
tions it postponed its recommendation. May I ask Government whether 
the financial grounds on which the Commission postponed its recommendations 
have now changed ? Are the finances of Government much better off now 
than they were then ? As far as I can see, the position is just the reverse. 
We all know that year after year emergency Bills are brought forward. They 
ware first introduced for a period of 14 months and have been brought again 
and again before this House ever since. Not only that. Several new measures 
to kill infant industries hav<̂  been introduced. Excise duty on sugar 
and matches have been brought before this House to meet the financi îl 
stringency. Sir, in a few days’ time we will be discussing another measure, 
the Steel Protection Bill, by which Government are going to place an excise 
4uty. So, may I ask from Government if the financial stringency has 
ceased now and if they can easily find this Rs. lakhs ? Sir, it is not a 
question of money. It is a question of will. Wherever Government wa«t 
^  spend money, our Finance Secretary can find heaps of money, but where 
'Government do not want to spend it, figures are placed before the Howe 
»that there is no money. When we ask for money for nation-building depart
ments, Government have got no money. When we ask that the grants <to 
4»he Benares and Aligarh Universities be increased. Government have no 
money. When I moved a Resolution in the last session saying that 
All-India Advisory Council on Co-operation should be established, the Leader 
of the House got up and said that he had no money, although that would ‘hav=e 
c0 0 »t only a Ukh or two. But, Sir, on a proposal like this there is no financial 
atwigenoy, and money is ready for the tranrfer.

I oppose this transfer on another ground. Scientific research should ̂ be 
^  at a quiet place. I do not thimk Delhi will be a q ^ t  place, 

rand agents will merely demote tiieir pseowus tuQ  ̂ in gmng ^  
and haviBg inteirviewa with high iMhii In
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MOTION JOB AnjOOTOJMlDCT. ^1'

institution like this where research haft to l »  ibOiild be as fer
awdy as possible from these luxurious place', as I should pall them.

* Sii, it has beea 8»i4 that the imperial iafltitutes which are controlled 
(jl^ tly  by the Govermnent of India should be located as close as possible t© 
Delhi I beg to differ from that view- I have already stated my reasonis.

• TJidre are many such institutions and Coimbatore and other places are fet 
away.

Sir, the present Government is very fond of enhancing the beauties of 
Delhi. Wc do not know if after, say, 20 or 30 years, Government may not 
take it into its head that Bombay will be the most suitable place for the capi
tal, and may I ask if all these institutions will then be removed to Bombay ? 
Then, after .30 or 40 years, Government may take it into its head that 
the capital should bo removed to Madras. Therefore all those considerations 
should not be taken into account. The chief consideration should be 
facility for research, and the work that the institution has done as well as 
the money that we are going to spend. These should be the chief consideration. 
I have not been led away by provincial feelings.

For these considerations, Sir, I support wholeheartedly the Motion.
The Honoubablb Saiyed MOHAMED PAD3HAH Sah3  B ahadi/h 

{Madras ; Muhammadan): Sir, I am entirely in favour of the transfer of this
injtitute from Pusa to Delhi and I oppose the Motion' which has been made. 
Sir, speaking at this lato hour I wiUnotinfliet a lengthy qteeoh. I would oaly 
draw pointed attention to oo« aspect of the matter to which teferenoe has 
been made by my Honourable friend Mr. Basu. T it Honourable Mr. ift 
his lucid speech gave us an account of the way ia whieh Pusa cam  ̂to be seteeted 
for the location of the institution. He made it perfectly clear that it was not' 
because of the ideal character of the soil or bmause of its central situation 
®t of any advantages which it possessed as against: any other pfertse in India 
that it was selected, but it was merely because of the fact that there was a 
Urge plot of Government land lying waste which Lord Oorzon thought 
he could turn to account by locating this institution there——

The Honoitrabus Mr. BIJAY K.UMAE BASU: More adventitious 
reasons than advantageous!

Xhb Honourable Saiyed MOHAMED PADSHAH Sahib Bahadur____
s..-; p •• chosen in a haphazard fashion

without regard for the suitability of the place for an
institution of this diaracter. It m i^t be asked how is Delhi superior to Puaa 
in ti© matter of the location of this institution ? As has been observed by 
ae!veral speakers, Delhi is more central than any other place inasmuch as it is 
the headquairteTs of the Central Government and this institution is under 
the oontrol of the Imperial Council of Agricultural Research. Besides Delhi is 
nuw8 mutable because the soil around Delhi is more representative of the soil 
obtidning in M ia  as a whole. Pftsa on the othet hand is not so representative. 
The soa PuB» V descniiied 8B being aiofltly chalky, a kind of soil which ia not
t^paael « f the soil <rf ladk. { M  HmduntHe Member: " the whole of tlw
Qangetio plain faaa ̂ e  BaBtte kiad' ̂  aluVittttt as tit Ptisd.” ) Delhi is more



[fSaiyed Mohamed Padshah Sahib Bahadur.] ‘
representative of the greater part of the Indo-Gangetic plain than Pusa. Agaip  ̂
in Pufla a lot of cropa are grown without the help of irrigation. That is not the 
case in mo ;t parts of India. In most parts of India crops are grow^ 
only with irrigation. Therefore the experiments carried on at Pusa in the 
matter of raising these crops are not of much help to agriculturists in most 
parts of India, because it is impossible to carry out experiments in Pusa on‘ 
irrigational (Tops. There is tliis advantage also in locating this institution 
at Delhi for in Delhi the soil is such that, while it is suitable for growing almost 
all kinds of crops that grow in Pusa, it is also suitable for growing a lot of other 
crops which cannot be grown at Pusa, for instance cotton, which is an important 
crop in most parts of India. It is one of the chief crops in ray province, and 
in Sind and in the Central Provinces, and a lot of other places. So far aa 
expert opinion is concerned, about which a question was asked by the Honoqr- 
ftbie Mr. Banerjee, we have the opinion of the Royal Commission on Agri
culture which was that, in spite of the fact that Pusa had done much useful 
work, it had failed in several respects due to the fact that it was not located 
in a more central and accessible place.

Sir, I do not want to refer to any other aspects of the question. I conclude 
my remarks by repeating that I am completely in favour of the transfer of this 
institution to Delhi.

The H onourable Mr. P. C. D. CHARI (Burma: General): Sir,
I heartily support the Motion made by my friend Mr. Hossain Imam. I am 
in the fortunate position of looking at this question, iiot from a narrow or 
parochial point of view, but from a broader view of the usefulness of the 
institution. This institution has been in existence for over 30 years, in fact 
for over a generation Mid it has been located in Pusa. There is such a thing 
as building a tradition, and the tradition which has grown around this institution 
at Pusa should not be lightly thrown away. We should not at the appearanc  ̂
of the first misfortime in the shape of an earthquake, involving an expense of 
of a few lakhs of rupees, throw away the tradition that has been built up round 
Pusa and remove the institute to Delhi. I would ask wheth^ Pusa was not 
considered suitable for purposes of research. So far as I can see, except the 
references to cotton growing and other things, for which sub-stations can 
easily serve the purpose, this Pusa Institute has been doing very useful work, 
and it has been located in sylvan surroundings. 1 think sylvan surroimdings 
have been regarded as being particularly suit^ to research work and it must 
have been one of the reasons, if not the main reason, for locating the Research 
Institute at Pusa, and Pusa is on the Gangetic plain. It has got the same soil 
as other parts of the Gangetic delta and I have heard it said, Sir, in the course 
of discussion that Pusa is inaccessible. I fail to imderstand how a few more 
hours of travel to a place would afEect any expert going there if he really wants 
to ? What does it matter if it takes him even 12 hours kmger than it would 
to go to some other place ? Are the experts working in the Pusa Iiistitnte put 
at a disadvantage because they are far away from the vaxious stations ?> That 
is a question to be considered. Pusa has been serving our puip^duntil tke 
recent earthquake, and we did not hear before that it w4s not a suitahte oentr .̂ 
Now probably the people who direct the opeî lrtiona At f  usa fieoiii Dielhi tAiiiJg
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that by having this institute removed to Delhi they may faaye letter cw^oL 
But I fail to see how better control over a research institute is possible if it is in 
a more central place like Delhi. In my opinion control can be better exercis^ 
away from Delhi and its multifarious activities by the supervising office? 
taking a trip to a place 13te Pusa, rather than in Delhi itself. After all, the 
removal will cost an extra Rs. 27 lakhs. Why should this extra expense b  ̂
incurred unless you are going to improve the institute ? After all, by spending 
Bs. 9 lakhs you can renovate the buildings, whereas j^u are going to throW 
away another Rs, 7̂ lakhs which can very well be utilisr.̂ d to improve the Pusi 
Institute itself. It may appear small in the eyes of some of the capitalists  ̂
but to me Rs. 27 lakhs is a large figure and it can very w<*ll be utilised in more 
useful ways, in furtherance of n ŝearch itself.

T l̂e H onourable Mr. BIJAY KUMAR BASU : It i» very small to the 
GfOV< riirnont o f India.

The H onourable Mr. P. C. D. CHARI: With these words, Sir, 1 sup-' 
port the Motion.

T he H onourable Khan Bahadur Ml^n Sir FAZL-I-HUSAIN (Edu-̂  
cation, Health and Ĵ ands Member) : Sir, we have listened to a very interest
ing debate and a very full debate. As many as 13 speakers havt» taken parfĉ  
in the debate and I am glad to be able to say that I am the fourteenth now. 
A nunibi.r of questions have been propounded by some of my Honourable ool- 
leagues and it will afford me very great pleasure indeed to answer them. I 
think, Sir, it would be right to point out what the position is. The position 
this. Since the last three or four years, Honourable Members cannot be un
aware that we have been in the throes of economic depression* And whom 
does that economic dex)rê sion concern most ? It concerns the big laud  ̂
holders like the Leader of the Opposition or the Maharaja Saliib Bahadur 
Darbhanga, other maharajas and landholders. It does affect them very much; 
B̂ jb there is another cla88 of Indians whom it affects much more and that clap» 
is to be counted not in thousands, not in lakhe, but in crores—I mean the 
humble cultivator. It is true that the profits of the landlord have shrunk, 
shrunk to half in some places, to one-third in other places, and one-fourth in 
some otĥ  r places ; but the pe ople whom it has affected most are the culti* 
vators who, ac.cording to the Leader of the Opposition, are not having two meab a 
day. I can assure him that besides meals the cultivator wants cloth to cover his 
body and some other essential things like light, salt, etc.; and for that unfortu
nately money is needed and that the poor cannot afford them. This is a matted 
which has been engaging the attention of the Central Government and of all 
the Provincial Governments; just hke the Government of India the Provin
cial Governments have been very much concerned. What to do with the pro
blems which have arisen out of this economic depression and the condition of 
the poor agriculturist whose liabilities have become too heavy for him to diâ  
charge ? Well, we have been in close touch with Provincial Governments. 
We have been watching the efforts at meeting agricultural indebtedness, 
affording credit facilities, and we have also been trying to do what can reason
ably be done with the object of raising prices on agricultural produce. Not 
much has attended our efforts, but still I do not mean to say that
efforts should not be made, and I do not mean to say that it is not worth whilii
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[Kbati Bahadur Mian Sir Fazl-i-Husain.]
to continue to make the efforts. We held a Provincial Economic Conference, 
to which representatives of Provincial Governments came, and also repre
sentatives of the agricultural departments in order .to aee ^hat could be done 
to help them. The question arose of increasing the output of agriculture an  ̂
also prices. In order to deal with the economic depression and the matterft 
tiiat arose from it the Economic Conference considered various points. When 
the proceedings of the Conference came before the Government, Groyernment 
-considered various projects for the purpose of stimulating Indian trade and 
Indian industry and Indian agriculture. It wanted to formulate a programme 
which could be adopted in order to secure the maximum benefit possible from 
the scheme. The first effort made was in the direction of crop planning. 
Honourable Members might remember that such a Conference was held in 
Simla and every effort was made to see to what extent crop planning can help 
agriculture. Some valuable results were achieved but not to the extent that 
at one time was anticipated. Then in the course of discussion it was brought 
out that we ought to move in the way of finding scope for export and 
that we had no trade agents all over the world. A scheme was sanc
tioned by which trade agents were to be employed to push Indian crops. 
Similarly, schemes for sericulture and for research in industry were started 
and, as part of a complete scheme, two items were put under agriculture, 
one was a marketing board, expansion in the provinces, and the other 
was to place the fundamental agricultural research at a place where its benefit 
from increased eflBciency at the iiistitute and promoting research activities in 
the provinces would be increased many fold. For the Honourable Members 
to suggest that the scientists working at Pusa wanted to be in Delhi rather 
than at Pusa and therefore this benighted, soft-headed Government, want to 
spend Rs. 36 lakhs to transfer it to Delhi is really unfair. How could any 
Member allow such a thought to enter liis mind ? I cannot believe it. Or is it 
light to suggest that in the interests of the experts at headquarters, three 
or four of them, my dear friend Sir T. Vijayaraghavachariar, the Vice-Chairman, 
has conceived a plan of squandering Indian money to the tune of Rs. 36 lakhs 
in order to have the convenience of the institute being near ? I must be mad if 
I could be a party to a thing like that. It is ridiculous to make suggestions 
tke that and I trust this House wiH not for a moment enttertain any such idea. 
Then why are we making this move ? I will answer that question straight
away without mincing matters. Firstly, what my Honourable friend 
Mr. Bijay Kumar Basu has said is correct. Pusa was chosen because of two 
reasons ; first, there was land available and the climate of Pusa is by no means 
bad. It has a good climate. Given the land, given good climate, at the time 
no one realised the inaccessibility of Pusa and the inconvenience it would cause. 
Pusa certainly. Sir, has done very well. But that does not mean to say that 
we have got all we could have got out of Pusa, out of the Central Research 
Institute, had it been in a more Suitable place than Pusa. I do not want tg 
aninimise— m̂y friend asks “ How Am 1 to understand that the Honourable 
Members of the Opposition thiiik thirt) when they favour us by visits at the headl- 
^uarters, whether in Delhi or Simla, and come in contact with the^Members of 
©ovemment and Secretaries, and so on, that we db not benefit by l̂heir visits ̂  
Undoiibtedly we do. Oui mind is iin][iJtbved, our knowledge is improved, and
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we fed all the better for it, I trust tlie compliment wilfcBe teluisBied by; them 
a%nffU. XhiBjĵ  oftuWLagt be co m ^  ux.cjQmtei(̂ t wiiJi the Keoib^ra of t>e Cei^j^: 
Gk)Wnmeiit without having derived some benefit and I trust thftt on tb« whplj  ̂
we are* both the better for it. This is the position, Sir, that these poor people 
remain e/t cut off from aU contact. Surely, Sir, scifentifio minds no less 
t^ ^  or̂ ijiM̂ ijy BU»d  ̂j5̂ ct to intellectual stimulus ? It is aJpsolvit^ necesw.ry. 
Yi^ i îpriv .̂ not. only aU scientiiic worker  ̂at Pusa oi the stiioul^ wiiipljii, 
they could have derived from scientific workers in univ(jrsiti ,̂ and, prpvi]5̂ Qi$,l.

in#^Utea> but ym  deprive the unive^ties- of Î cUa of theclpse.con- 
tact with the scientific worke« kt Pusa.

T he Honourable R ai B ahadur Lala RAM SARAN DAS: Whart about
Maktester and Bangalore institutes ?
The HoNomi^pi/® Khan Bahadur Mian Sib FAZL-I-HUSAIN ; Is my 

Honouxftble frku^’  ̂i îgument that unless you can have them all brought to
gether, you ahptiM have any brought together ?

Again, Sir, tl̂ e question whether Pusa is not central and whether Delhi 
is better situated than Pusa is not such a diflScult matter as to detain the House 
for long. Here we have in Delhi a oe»ti»l place, not in the sense that it is the 
headquarters of tke Central Government but in the sense that it is easily aecmi' 
Me from diffferent parts of India whether by road or by railway and now there 
is a third way, by air. Therefore we accept the proposal. The way some 
places are favoured by fortune is obvious. Delhi is lucky in this respect. 
Whether you come from Sind or from the Frontier Province, from the United 
Provinces or the Central Provinces or Bengal you find Delhi accessible. 1 am 
surprised, Sir, that the obvious advantages of Delhi for the site of a central 
institute should have been lost upon the representatives from the United 
Provinces, wl )̂ p^^ss five universitie® and five sets of scientific workers, 
a ^ery short distance from Delhi, to derive all the benefit from it. As. 
a matter of facf,. Siĵ  I finnly believe that if the two United Provinces* 
MemWrs not supporting the move to Delhi really felt that the result of this 
Motion woiJd be that Government would give up the idea of moving thê  
institute from Pusa to the neighbourhood of Delhi, they would be the first to 
vote against the Motion. They feel so secure, so assured, that they say : “ Let 
us gifve to the Party what is really meant for the Council.'’ Therefore, Sir, I 
th i^  Olathe groimd of acceesibility it is obvious that the claims of Delhi arp 
unimpeaohable.

Next comes the question of Delhi’s suitability from the crop point of view. 
The Honourable Mr. B^nerjee asked me whether we had consulted the experts*
I have vpry ^eat pl^sure in assuring him that we obtained the advice of a 
scientist of the distinction of Dr. Keen three years ago, who informed us that 
if we wanted to derive fall benefit from the institute we ought to take it out of 
Pusa. Last February we consulted him again and we consulted central experts 
and experts in tlie jprpvinces. The Directors qf Agriculture were unanimously 
of opinion ihat the ben^ts to be derived all ovej* India would be immense if the 
institute wa  ̂moved Pusa to Delhi.

Qw» to vffmy* titia Sonoiusible Jileijâ bfsrp tlmfe o f
^ n e y  when thej sanctioned expenditure of
M040B »
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[KlianBaliadur Mian S i x t  Jc. r ^
fo¥ tiiemselves and bthds at Deiffii, qliaTter6 for thetriselv^ arid fbr otietB ? ' ̂ Siat 
was Capital expenditure. * *̂ iK>

The HoNCHmnBiiiS Mb, HO^AIN.IMAM : That is pip4\aietiv)̂
The H onouIiable E han B ahaditr MtAn Sir FAZL-t-HUSAIN ©ae 

and a half per cent, per annum is p^ductive expenditUi  ̂? If that is 8if, 
r  venture toilisagree. ' ' ^

The Honourable Vtk: ft. S. CROSTHWAITS (QbvBirhift^ of TUd̂ ^
Nominated Official) : Sir, I move: :.» 'n ;

That the qiwBtkm bftiibw put.  ̂ f ^
The H onourable Maharajadhiraja Sir KAMlSSHWAR CaKOK «  

Darbhanga (Bihar and Orissa: Nominated. Non-Official): Sir, coming
as I do from the Andamans of the scientists, as otir distinguished Leader has 
been pleased to describe it, I am naturally rather interested in the retention of 
the institute at Pusa. Bihar has, of late, been rather unfortunatie and has 
been visited by several visitations.. After the earthquake we had yery little 
time to recover ourselves before we came to know that the Pusa Institute, of 
which we were so proud of as being the only all-india institute in Bihar, was 
going to be removed from our midst. I  have listened attentively to the re
marks that have fallen frOm the different Honourable Memberg but I failed to 
find a single point in favour the removal of the institute from Pusa except 
the point of its inaccessibility. The inaccossibilityy I admit is, to a certain 
degree true, but those who are really keen to visit the institute the question of 
iaa45ces8ibility does not really matter. His Excellency Lord Willin^on when 
he was Governor of Madras visited Pusa and we have had many distinguished 
visitors from time to time.

The H onourable Mr. BIJAY KlJMAR BASU: You do not provido 
motor car for all visitors !

The H onourable Maharajadhiraja Sib KAMESHWAR SINGH of 
D arbhanga : Sir Ghula m Husain H idayat^ah has said that Pusa caimot pro
duce the crops that can be prodiiced by artificial irrigation. Unfortunately, 
Sir, Bihar has not got a Sukl̂ ur Barrage.

It has been said, Sir. that Lord Ciur̂ on chose PuBa merely on the gro^d 
that thete was a large tract of land available there whi<  ̂was notbei/ig used. 
I fail to sec, Sir, that that was really the only reason that made Lord Curzon 
select Pusa. The idea that Lord Cur;son selected Pusa merely on the ground 
that there was land available there rather strengthens our<3aw for, at that time, 
there was not the acute economic depression that we are h a v ^  
at that time Lord Curzon who has been charged with wasting so much money 
on the Victoria Memorial took such keen interest in the matter pf finance that 
he avoided unnjecessary expenditure, I expwted, Sir, that my Honourable 
friend. Sir Alan Parsons, would have suppô rted us on th  ̂ ground of finance. 
But not seeing him speak on this, ̂ (Qtion )^s in one way b^n a matter of grati- 
fî cation t/O me, for I hope that it means that n^xt Marclx» we will̂ jfiind that Sir 
Alan Parsons will be in a position to announce that In£a lias tid^  over the 
worst ^̂ ortion of the ^notriic'^stif^ feVid tfiat ifce ^e^gehij^ tfliies the 

WiH W diipenfle ! ; - • ^
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'There is just one point more that I shoald like to ask, ĥĵ j is, 
th« persons who have been working in the Pusi Institute for so many years 
have been cohsalted in this miettfet and whetSier they really think that it w6alfl‘ 
be aSvisable to transfer the Institute frbjn Piisa toi)^lhiand whether, ih their- 
opinion; the Boil Ht Delhi will^be more benefioial and mjore prod aofcive than the 

* 8 0 i l « t P ^ f
*Wlth theie few observations, Sir, I resume rtiy B€lat̂
Thb Hohoukablb Ma. HOSSAIN IMAM :̂ Sir, I was WAitiug.aU this

time to hear »ome arguments free from provincial interests. Although we 
Biharjs have been accused of having the provinc îal sens6 developed, 1 find 
that almost all the speakers have looked at the ĉ uestibn not from the point of 
view whether it is good for India but whettier it is goM for their own pî ovincfe. 
The Punjab in a bpdy has supported it. There has been no dissentient voicfe 
except that of pay Î eader who being in a position to do so has thought over the 
matter from the Indian point of view. There is no doubt that an institute 
like Pusa is of all-India utility. Tlie cohtrolUnp body, the Imperial Council 
of Agricultural Research, was bom Imig, long after the creatioa of Pusa. 
Pusa was established in 19013, but the Imperial (buncil which is the moving 
foi?oe in abolishing Pusa was formed only in

ThIe HoNouKABLi: Mr . b i ja y  KUMAR BA8U: The son control
the father'! ’ ’ *

Thjb: Honourable Mk,. HOSSAIN IMAM: The grandson is controlling 
the grandfather!

Sir, the Pusa Institute is not there to function }ike ordinary ffî ms which 
are started by Provincial Governmental to develpp and report on <ie various 
crops that are grown. Pusa’s function is muoh higher, somethifig which is 
afmost detached. It is not so much ooncerned with the particular variety of 
crop as with the general question of cultivation. For instance, fixation of 
tiiferogen. That is one subject which does not concetti rice or wheat or jiite as 
such. At Pusa the question of weavils and moths which destroy the cropi îs 
looked into. That queetion is a detached question, and I venture to suggest 
that up now the Government and the public have made tte ^eat ihistak© 
<rf regarding Pusa as a sort of show pjace to which people should go and sê  how 
they aire performing their allotted parts. It takes months and myonths to finiyi 
one experiment, and experiments have to be multiplied before the results can 
be published. Research in agricult^e is a thing altogether apart from the 
pettifogging, if I may say sq-—I do not mean any disrespect—demonstration 
farms which provinces have in different paife of their province. It has beetx 
«aid that Pusa has got no facilities for cotton growing. Some said that it has 
got facilities for this or fc(r that. That is not the function of Pusa. Pu^'is 
tUeEo as a control just as. ia a big commercial concern you h^ve got offices, 
works and mines, etc., but the man who controls sits somewhere else.

THS HoNouRABi  ̂Mr. BI JAY KUMAR BASU : Signs the cheque book!
The ftoNOTJBAmB Mfe. HO^AIN IMAM : Pusa is soThetlrifig of that 

The liDOî rlal Council of Agri^dltuttd ‘ ¥t€»̂ areli Atids that* withovit the 
^ p p ^ tio n  an  ̂active sujjrott of those officeni; ^key arê  not abte tO produce
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any tangible leauits. Perliaps tha<t the reason why they want to disaolve 
itaikd to show the whole thing as the outoome of their own exertions^

1 shonM like to say oDly one word more abont the suitalnhty of £uaa« 
The institute at Pusa should not be judged by any other test thaii;tfce teat oir 
what they have done. Oi?̂  thing thjpy have developed, Pus  ̂wii^t^ that ijone 
WQuld be sufficient to justify their existence. ITiey have developed other 
agricultcLFfkl piedueto toô  Thek aohievements can hie eaaiky iound out.

Then it haa been said that it would be a sheer waste of money to spend 
it in an area which is subject to earthquakes. If we know once for all that this 
is the policiy of the Crovenunent of India that no money should be spent on that 
â :jea, I would advice my Honourable colleague Sir Guthrie Russell to close ug 
the East Indian Railway and the Tirhut Railway and other railways. The 
Elastern Bengal Railway also comes in that area. Why spend money on these 
because they may be subject to earthquakes ?

The Honourable Mr . BIJAY KUMAR BA8U : That is why you wante<J 
a colony.

T he Honourable Mr . HOSSAIN IMAM: Sir, the Honourable Mr.
£»War Basu gave one reas<m why this institution should be transferred 

to Delhi. He said that this being a central institute and Delhi being the capita  ̂
it is quite right that it should be transferred.

T he Honourable Mr . BIJAY KUMAR BASU: I simply anticipated 
the Government reply !

The H onourable Mr . HOSSAIN IMAM : If the Government take up 
that attitude, I am afraid that Calcutta will be deprived of a large part of its 
amenities in the shape of the Imperial Library which also belongs to the- 
Department of Education, Health and Lands.

The H onourable Mr. BUAY KUMAR BASU : It is being brought ta 
Delhi. It is on its way!

The H onourable Mr . HOSSAIN IMAM : The Imperial Records Office 
which also belongs to the Department of Education, Health and Lands, and the 
Currency Office and the School ofMines,Dhanbad, will have to be transferred. 
Now, Sir, he also pointed out that what may look to me to be a big sum of a 
lakh and a half per annum in interest charges is really a small sum. It is no 
doubt a small sum as far as the resources of the Government of India are con
cerned. But may I remind the Member for Education  ̂ Health and Lands 
that for two years we have been asking that the two Universities o f 
Aligarh and Benares should have the same cut as is now imposed on the sala
ries of Government officers ? They are the only people in Government service 
who are subjected to a 10 per cent, cut and the Government of India cannot 
find the money ; and it should be noted that Benares University is one of those 
which has got agri<mkure jas a partictilar subject and ik is in d m  toUch, about 
150 miles only,, with Sir, the Hqiuse h;^ ̂ w^ttqd that the
donate of Pusa is g(Ma4 and the but]xe h§a Aot thc  ̂either

climftte or th  ̂^  of Delhi is gaqd aipfl ^  th^t withm
a year or two we will not have a supplementary budget plac^ before us for the-
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tour, allowances of the officers coining to Simla. Because Delhi is practically
impossible to live and work in for four months at least: it is too much subject
to malaria and extremes of heat and dust. So far as the supposed inaccessibility
of Pusa is concerned, perhaps I may point out that it is not so inaccessible as is
made out. Patna is on the direct route from Calcutta to Delhi and from Patna

•it is only a three hours’ journey------
T he H onourable K han Bahadur Mian Sir FAZL-I-HUSAIN : By

aeroplane ?
The H o n o u ra b le  Mr. HOSSAIN IMAM : By car. You cross the

Ganges------
T he H onourable the PRESIDENT : You have a minute more only.
The H onourable Mr . HOSSAIN IMAM ; Sir, if the Government is

prepared to spend more money for agriculturists we would be very glad to wel
come it, but it should be spent in a proper manner and it should not be squan
dered.

T he H onourable Sir DAVID DEVADOSS : Sir, I move :
“  That the question be now put.”
The H onourable the PRESIDENT : I must tell Honourable Members

that the debate under the Standing Orders must last for two hours if any Mem
ber desires to speak and the Chair is not bound to accept the Motion for
closure. The Honourable mover has now replied and the Honourable Member
in charge is entitled to a reply.

The Honourable Khan Bahadur Mian Sir FAZL-I-HUSAIN : Well
Sir, I will not take many minutes because I know the House is anxious to divide.
I will just answer one or two questions that have been put by one or two of the
speakers. I was asked by the Honourable Maharaja Bahadur whether the
v̂ r̂kers at Pusa were consulted ? I can assure him that the Director who
retired a few months ago, Dr. Macrae, and the present Director, Dr. Shaw, were
both consulted and, as a matter of fact, the scheme put up for consideration of
Government was prepared by them along with the Central Gk)vemment*s expert
Mr. Burt. That is the first question. Then the Honourable mover of the
adjournment Motion has said if Government is anxious to help the agricul
turist then he is also with Government. I am very glad to have this assurance
because it seems to me that in the interests of the agriculturists in India this
expenaiture is by no means too much in comparison with the benefit that is
boimd to accrue to Indian agriculture.

T he H onourable the PRESIDENT : The Question is :
“  That the Council do now adjourn."'
The Motion was negatived.
The H on ou ra b le  th e  PRESIDENT : As regards the Honourable Mr.

C ^ i ’s Resolution it will be taken up on the next non-official day and the debate
will be resumed where it was left off.

MOTION FOR ADJOURNMENT. 99

The Council then adjourned till Eleven of the Clock on Monday, the 13th 
August, 1934. tv
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